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PART I

Acts of the Gujarat Legislatore and Ordinances promulgated and
Regulations made by the Governor.
The following Act of the Gujarat Legislature having been assented to by the
Governor on the 17th April, 1978 is hereby published for general informatiosn.
J. P. VASAVADA,
Deputy Secretary to the Government of Gujarat,
Legal Department,
GUJARAT ACT NO. 26 OF 1978.
(First published after having received the assent of the Governor in the
“Gujarat Government Gazette” on the 18th April, 1978).

An Act to establish and incorporate a teaching and residential University
at Bhavnagar to be known as the Bhavnagar University.

It is hereby enacted in the Twenty-ninth Vear of the Republic of India

as follows -
CHAPTER 1,
PRELIMINARY,
1. (2) This Act may be called the Bhavnagar University Act, 1978.

{2) This section shall come into force at once and the remaining provistons
shall come into force on such date as the State Government may, by notifi-
cation m the Official Guzette, appointsand different dates may be appointed
for different provisions and any refercnce in any such provision to the date
of the commencement of this Act shall be construed as reference to the date
of the coming into fores of that provision, o
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Deflnitions. 2, In this Act, unless the context otherwise requires,—

{I) *affilisted college” means a college affiliated under scetion 5 or 3 ;
8

(2) “approved institution” means ap institution approved under section

{3) “college means a degree college oran affiliated college teacking any
of the courses leading to a degree ;

(4) “degree college” means an affiliated college which is authorised to
submit its students to an examination qualifying for any degree of the
University ;

(5) “department” means a department desiguated as such by Ordinanees
with reference to a subject or a group of subjeets ;

{6) “head master” means the head of a Secondary School ;

(7} ‘““hostel” mcans a unit of residence for students maintained or recog-
nised by the University under this Act ;

(8) “Principal” means the head of a college ;

{9) “recognised institution” means an institution recognised under section
37 3

(10) “‘registered graduste” means a graduate registered under the
provisions of this Act ;

(11} *secondary school means a secondary school registered or deemed
Qoj. 18 of to have been registered under section 31 of the Gujarat Sceondary Educa-
1973. tion Act, 1972 ;

(12) ‘*secondary teachers” means such class of teachers imparting instru
ction in secondary schools as may be declared to be secondary teachers
by the Statutes ;

(13) “Statutes”, “Ordinances”, “Regulations” and “Rules” mean respec-
tively the Statutes, Ordinances, Regulations and Rules mude under this
Act and for the time being in force ;

(14) “‘teachers” means professors, rcaders, lecturers and such other
persons imparting instruction in the University or a University oollege, or an
affiliated college or & recognised institution or an approved institution, as
may be declared to be teachers by the Statutes ;

(15) “teachers of the University” means teachers appointed or recogni
sed hy the University for imparting instruction on its behalf ; '

(16) “University” means the Bhavnagar University constituted under
this Act 3



L A . e i
-4 i P Y AR AR .

gb'.','rli &“H(,P‘j ‘I""N‘i"'
Pagr IV] QUJ. GOVT. QAZ., EX., APRIL 18, 1978/CATTRA 23,1900 132

(17) ““University area’” mesans the areas specified in Schedule I ;

(18) “University contre” means a centre where post-graduate studies
are imparted ;

(19) “University college” mea:s a college transferrsd to the University
under section 67 and maintained by it or a college which the University
may establish or maintain under this Aect ;

(20) “University department” means any post-graduate or research insti-
tution or department maintained by the University.

CHAPTER 1I,
Tae UNIVERSITY.

3. {I) The Chancellor, the first Vice-Chancellor of the University and the
first members of the Court, the Exzecutive Council and the Academic Council of
the University and all persons who may hereafter hecome such officers or
members, so long as they continue to hold such office or membership, are
hereby constituted a body corporate by the name of “The Bhavnagar Uni-
versity”.

(2) The University shall have porpetual succession and a common seal,
and may sue and be suod by the said name,

(3) The University shall be competent to acquire and hold property, both
movable and immovable, to lease, sell or otherwige transfer any movable
or immovable property which may vest in or be acquired by it for the pur-
poses of the Universiby, to raise loans on the securities of its assets and to
contract and do all other things necessary for the purposes of this Act:

Provided that the power to raise any such loan shall be exercised after
obtaining previous permission of the State Governmens.

(¢) The headquacters of the University shall be at Bhavnagar.

4. Subject to such conditions as may be prescribed by or under tho provi-
aions of this Act, the University shall have the following powers, namely :—

(1) to provide for instruction, teaching and training in such branches of
learning and courses of sbudy as it may think fit, and to make provision
for research, advancement and dissemination of knowledge and to conduct
specisl under-graduate courses for talented students ;

{2) to make auch provision as would enable University colleges, affilia-
ted colleges, recognised institutions and approved institutions to undertake
gpecialisation of studies ;

(3) to organise common lahoratories, libraries, museums and «ther
equipment for teaching and research ;
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(4) to establish, maintain, take over by agresment and manage colleges,
departments, faculties, centres and institutes of research or apecialised studies;

(5) to establish within the University area or outside that area such
field stations, specialised laboratorics and othex units for research and
instructions as are necessary for the furtherence of its objects ;

{6) to institute professorships, readerships, lecturerships and any other
posts of teachers required by the University ;

{7) to create such teaching, administrative and other posts as the

University may deem necessary from time to time and to make appoint-
ments thereto ;

{(8) to appoint or recognise persons as professors, readers or lecturers or
otherwise as teachers of the University ;

{9} tolay down the courses of instruction for the various examinations;

{10 to guide teaching and research work in colleges, Universiby depart-
menta, University centres and recognised instifutions ;

(11} to institute degrees, diplomas and other academic titles and distin-
ctions ;

(I2) to hold examinations or tests and to confer degrees and diplomas
on and grant certificates to persons who—

(a) have pursued approved courses of study in the University or in a
University or aftiliated college unless exempled therefrom, in the manner
prascribed by the Statutes, Ordinances, Rcgulations and Rules #nd have
passed the examinations prescribed by the University, or

(b) have carried on research under conditions preseribed by the Sta-
tutes, Ordinances, Regulations or Rules ;

(I3) to confer honorary degrees or other academic distinctionsin the
manner laid down by the Statutes ;

(14) to grant such diplomas to, and to provide such lectures, instruetion
and training for, persons who are not entolled a8 students of the University,
as may be determined by the Statutes, Ordinances, Regulations and Rules ;

(18) to withdraw or cancel any degree, diploma or certifieate conferrcd
or granted by the University, in the manner prescribed by Statutes ;

{(16) to associate or admnit educational institutions with or to the privi-
leges of the University by way of affiliation, recognition or approval ;

{17) to withdraw or modify cither in whole or in part, affiliation, recog-
nition or approval of educational institutions;
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(18) to inspect colleges, recognised institutions and approved institutions,
and to take measures to ensure that proper standsids of instruetion,
teach’ng and training are maintained in them, and that adequate library
and laboratory provisions are made therein ;

(I19) to lay down and regulate the salary scales, ellowances zrd other
conditions of serviee of the members of the teaching, other academic and
non-teaching staff of the University, sffiliated colleges and m cognised and
approved institutions ;

(20) (a) tocontrolandco-ordinate the activities of, and to give finsncial
aid to University colleges, affiliated colleges, recognised institutions and
spproved institutions; and

{(b) to regulate the fees to be paid by the students in affiliated eolleges,
University colleges, recognised and approved institutions ;

(21) to hold and manage trusts and endowments ;

(2) to institute and to award fellowships, travelling fellowships,
geholarships, studentships, medals, prizes and other awards ;

(23) to make special provision for the spread of University education
among classes and communities which are educationally backward :

{24) to lay down courses of study to meet the requirements of rural
planning, development and reconstruction and to provide for instruetion,
teaching and training in such courses;

(25) to make special provision for disseminating knowledge and promot-
ing arts and culture, including holding of exhibitions ;

(26) to fix, to demwnd and to reeeive or recoversuch fees and other
chargas asg may bz preseribed by Ordinances ;

{27) to cstablish, maintain and manage hostels :

{28) to recognise hostels not maintained by the University, to inspect
such hostels and to withdraw recognition thercof ;

(29) to co-ordinate, supervise, regulate and eontrol the residence, conduct
and discipline of the students of the University and to make arrangements
for promoting their health and general welfare ;

{30} to take disciplinary action against the students of the University
and to impose such punishments upon them as may be deemed fit for mis-
conduet or breach of diseipline within or outside the University, including
the use of unfair means at an examination or in relation thereto by them-
selves or by any other persons or abetment thezesf ;

(81) toco-ordinate, supervise, regulate and control the conduct of under-
graduate teaching and instruction in colleges ;
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(32) to conduct, co-ordinate, supervise, regulate and contrel post-graduate
teaching and tesearch work in the Univemsity Departments, Univer-
sity colleges, afliliated colleges and institutions recognised or approved py
the University

(33) to institute and manage —
{(¢) Printing and Publication Department,
(8) University Extension Boards,
(¢} Iuformation Bureaux, and
(d) Employment Bureaux ;

(34) to make provision for the following activities and activities altied
theveto —

(x) for Continuing Education, Adult Education, Extension Services,
Extra Mural teaching and other reecgniscd edueational activities 5

(b) for physieal education, National Cadet Corps, National Service
Scheme, National Sports Organisation, Military training and such other
recognised activities ;

(c) for students’ unions; and
{d) for Sports and athletic activities ;

(35) to co-operate with other Universities, authorities or associations
or any other public or private bodies in such manner and for such purpose
as the Universiby may determine ;

(86) to promote the development of the study of Gujarati and Hindi in
Devnagari seript and the use of Gujarati or Hindiin Devnagan seript or both
ag o media of instruction and examinalion ;

(37) to make arrangements for training for competitive cxamuinations for
recruitment to the services under the Union and State Governmenis ;

(38) to acquire, hold, manage and dispose of any property movable and
immovable, including trust or endowed proyerty within or outside the
University arca, for the purposes or objects of the University and to
invest any funds representing such property in such manner as the Univer-
sity thinks fit §

(39) to raise public loans on the security of the assets of the Univer-
sity for the purposes of the University, ¥ith the previous approval of the
State Government ;

{d0) to enter into any agreement for the incorporation in the University
of any other institution and for taking over its Tights, properties and lia-
bilities and for any other purpose not repugnant to this Act §
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(41} to do all such acts and things whether incidental to the powers
aforesaid or not as may be requisite in order to further the objects of the
University and generally to cultivate and promote Arts. Science and other
branches of learning and culture.

5. (I) No educational institution within the University area shall, save
with the sanction of the State Government and the University, be associated
in any way, with or seek admission to any privileges of, any other University
established by law,

(2) Any such privileges enjoycd from the Saurashtra University before the
date on which this Aet comes into force by any educational institution situate
within the University area shall be deemed to be withdrawn with cffect from
such date.

(3) Witheffectonand from such date all edueations] institutions admitted
to the privileges of the Seurashtra University situate within the University
ares shall be deemed to be admitted to the privileges of the University, and
such institutions shall, on and from such date ceasc to be associated with and
to enjoy the privileges of the Saurashtra University and the Sanrashtra Uni-
versity Act, 1965shallthereupon cease to apply to them, The University shall,
as far as may be possible and consistent with this Aet, admit such insti-
tutions to allsuch privileges as they had from the Saurashtra University imme-
diately before such date.

(4) Any educational institution in the State of Gujarat situate outside
the Univeisity area or in other territorics outside the Siate may, subject to
such conditions and restrictions as the University aud the State Government
think fit to impose, be admitted to the privileges of the University.

6. (1) No person shall be excluded from any office of the University or
from membership of any of its authorities or from admission to any degree,
diploma ot other academic distinction or course of study on the sole graund
of sex, race, creed, caste, class, place of birth, 1eligions belief or pelitice] or
other opinion:

Provided that the University may, subjet to the previous sanction of the
State Government maintain, affiliate or recognise any college or institution
exclusively for women, o1 reserve for women or meynbers of classes and com-
munities which are cducationally backward, seats for the purpose of admi-
ssion as students in any institution maintained by the University.

(2) Tt shall not be lawful for the University to impose on any person any
test whatsoever rclating to sex, race, caste, class, place of birth, religious
belief or profession, or political or other opinion in order to entitle him to
1o be admitted as a teacher or a student or to hold any offiee or post in the
University or to qualify for any degree, diploms or other academic distinction
or to enjoy or excrcise any privileges of the University or any benefaction
thereof,

7, (1) The Chancellorshall havethe right to cause an inspection to be made
by such person or persons as he may direct, of the University, its buildings,
laboratories, libraries, museums, workshops and equipment, of auy instibution,
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college or hostel maintained, recognised or approved by, or affiliated to,
the University, of the teaching and other work conducted by the University,
and of the conduct of cxaminations held by the University; and to cause an
inquiry to be made in respect of any matter connected with the University.
The Chancellor shall in every case give notice to the University of his in-

tention to cause an inspection or inquiry to be made and the University shall
be entitled to be represented thereat.

{2) The Chancellor shall communicate to the Executive Council and to the
Court his views with reference to the results of such inspection or inquiry
and shall, afterascertainingthe opinion of the Executive Council and the Court
thereon, advise the University on the action to be taken.

{3) The Executive Council shall report to the Chancellor such action, if
any, as it has taken or may propose to take upon results of the inspection or
inquiry. Such report shall be submitted with the opinion of the Court there-
on and within such time as the Chancellor may direct,

{#) Where the Executive Council docs not within a teasonable time take
action to the satisfaction of the Chancellor, the Chancellor may, after conside-
ring any explanation furnished ox representation made by the Executive Coun-
eil issuc such directions as he may think fit and the Exccutive Council shall
comply with such directions.

(8) The State Government may, whenever it deems fit, cause a like in-
speetion or inqguiry to be made in the manner described in sub-sections (1)
to (3) and shall have for the purposes of such inspestion or inquiry, all the
powers of the Chancellor under the said sub-sections.

CHAPTER IIL
OFFICERS 0F THE UNIVERSITY.
8. The following shall be the officers of the University, namely:—

(¢) The Chancellor,

(&%) The Vice-Chanceller,
(¢43) The Deans of Faculties,
(¢v) The Registrar, and

{v) such other officers in the service of the University, as may be de
clared by the Statutesto be officers of the University,

8. (I) The Governor of Gujarat shall be the Chancellor of the University.
{2} The Chancellor shall, by virtue of his office, be the head of the Uni-

versity and the President of the Court and shall, when present, preside
at the meetings of the Court and at any convocation of the University.

(3) The Chancellor shall have such other powersas wmay be conferred on
him by this Aet or the Statutes,
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10, (I} The Vice-Chancellur shall be appointed by the State (fovernmens
from amongst three persons recommended under sub-gection (3) by a commi-
thee appointed for the purpose under sub-section (2).

(2) (a) For the purposes of sub-scction (1) the Chancellor shall appoint
a commuittee which shall consist of the following members, namely:-—

(¢) two members (not being persons conneeted with the University or
with any affiliated college, recognised institution or approved institution)
out of whom one shall be a person nominated in the manner prescribed by
Statutesbythe Exccutive Counciland the Academic Council jointly and the
other shall b2 2 person nominated in the manner prescribed by Statutes
hy the Vice-Chancellors of all the Universities established by law in the
State of Gujarat;

(&) one member to be nominated by the Chancellor,

(6) The Chancellor shall appoint one of the threc members of the Cone
mittee as its Chairman.,

(%) 'The Committee so appointed shall, within such time and in such manner
as may be preseribed by Statutes, select three persons whom it considers
fit dor being appointed Vice-Chancellor and shall recommend to the State
Governnient the names of the persons so selected together with such other
patticulars as may he prescribed by the Statutes:

Provided that as far as possible the Committes shall not select any auch
person who if appointed as Vice-Chancellor, would cease to hold thab office
on account of attaining the age of 65 years heforo completion of the term
of three years.

(4) The Vice-Chancellor shall hold office for a term of three years and he
shall be eligible for reappointment to that office for a further form of three
vears only:

Provided that no person appointed as the Vice-Chancellor shall coutinue to
hold his office as such after he attains the age of 65 years.

(5) The emoluments to be paid to the Vice-Chancellor, and the terms and
cmditions subjest to which he shall hold office, shall bo such ag may be
preseribed by the Statubes:

Provided that such emoluments or such terms and conditions shall not,
during the currensy of the torm of the holder of that office, be varicd to
his disadvantage without his consent.

(6) () During the loave or absence of the Vice-Chancellor, or

(b) in the event of a permanent vacaucy in the office of the Vice-Chan-
cellor, until an appointment is made under sub-section () to that office,

one of the Deans nominated by the Chanecellor for that puarpose shell earry
on the curent duties of the office of the Viee-Chanesllor,
IV-Exra-33
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f;"if.'o:’ . 1i. (I) The Vice-Chancellor shall be the principal executive and acadenis
o:f.m.’enor. officer of the University and shall, in the absence of the Chancellor, preside
at meetingg of the Court and any convocation of the University. He shall be

an ex-officio member and Chairman of the Executive Council, and of the

" Academic Council. Heshallbo entitled to be present with the right to speak,

ab any meeting of any other authority or body of the University, but shall

not be entitled to vote thercat unless he is a member of that authority or

body.

{2) The Vice-Chancellor shall have power to convens mectings of the Court,
the Executive Council and the Academic Council and sush other authority
of the University of which ho may be the Chajrman. He may delegate this
power to any other officer of the University.

{3) It shall be the duty of the Vice-Chanuellor to ensure that the provi-
sions of this Act and the Statutes, Ordinances, Regulations and Rules are
faithfully observed and he shall have all powers nesessary for the purpose.

(4) (a) If these are reasonable grounds for the Vice-Chancellor to heliove
that thers is an emergency which requites immediaste action to be taken,
he shall take such action as he thinks necessary, and shall at the carliest
opportunity thereafter, report in writing the grounds for his belief that thore
was an emergoncy, and the action taken by him, to sich officer, authority
or body as would have in the ordinary course, dealt with the matter.

(b)) When action taken by the Vice-Chancellor under this sub-secion
affects any person in the service of the University, such person shall be
entitled to prefer within thirty days from the date on which such action s
communicated to him, an appeal to the Txecutive Counnil.

(5) Where any matter is required to he regulated by the Statutes, Ordi-
nances or Repulations, but no Statutes, Ordinanges or Regulatims are made
in that behalf, the Vice-Chancellor may, when in his opinion there is an
emergency requiring such matter to be promptly rogulated regulate the matger
by issuing such directions as he thinks necessary, mud shall, at the earliest
opportun’ty thereafter, place them Dbefore the Executive Co meil or other
authority or body concerned for approval. He inay, at the same time,
initiate the necessary action for the purpose of making the Stautes, Ordi-
nances or Regulat’ons, as the case may be, requred to vegulate such matter.

{(6) The Viee-Chancellor shall give effect to the orders of the Executive
Couneil and shall exersise gencral control over the affairs of the Un'versity.
Hs shall be responsible for the disoipli e of the University in a cor ance
with this Act, Statutes and Ordinances.

(7) Tt shall bs lawful for the. Vice-Chancellor, as tha prineipal excecutive
and academic officor, to regulate the work and conduct of th: officers, and
of the teaching, academic and other emplovees of the University, in accor-
dance with the provisions of this Act, the Statutes, Ordinances and Regula-
tions,

(8) The Vice-Chancellor shall exercise such other powers and perform such
other duties as are prescribed by the Statutes, Ordinances and Regulations.
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12. The Regisvrar shall be a whole time 5 Jaried officer and shall act as the
Secrabary of the Court, of the Executive Council and of the Aocademic Council.
He shali be appointed by the Executive Council in accordance with the
recommendations made by the Selection Committee to be constituted by the
Executive Council in the manner preseribed by “tatutes and his qualifications,
emoluments and conditions of serviee shall be determined by auch Statutes,
e shall exercise such powers and performm such duties as may be
preseribed by the Statutes, Ordinanses and Regulations.

13, 'The powers and duties of the officers of the Univorsity roferred to in
clause {v) of scetion 8 shall be such as may be prescribed by the Statutes,
Ordinances and Regulations.

CHAPTER -- 1V
AUTHORITIES OF THE UNIVERRSITY.
14. The following shall be the authorities of the University, namely :—
{I) The Court,
(2) The lisecutive Council;
{(3) The Academic Counecil,

(4) The Faculties,
(8) The Board of Post graduate Teaching and Research,

(6) The Boards of Studies,

{7) sush other Boards and bodies of the University as may be dectared
by the Statutes to he the authorities of the University.

15. ({) The Court shall consist of tho following members, namely -
Crass—I Ex-OFFICIO MEMBERS

{4} (f) The Chancellor,

{#) The Vico-Chancellor,

(it2) Ex-Vice-Chancellors of the University residing in the State,

{tv) 'The Registrar.

'(B) (i) The Director of Education, or an officer not below the rank of
a Joint Dircetor of Eduoation designated by such Director ;

(i) The Director of Technieal Iiducation, or an officer not below the
rank of a Joint Director of Technical FEducation designated by such

Director ;

(115} The Director of Medical Eduoation and Research or any offiser
in charge of Medical Eduocation and Research;

The
Ragisirar.
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Offtoars.
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(+¢). 'The Chairman of the Gujarat Secondary Education Board ;
{¢) The Director of Employment and Training, if any, or an officer
1wt below tho rank of a Joint Dircetor of T‘;mpluymcnt and Training
(tdesignated hy such Director;
() () The Ieads of the University Departments,
(1) Doans of Faculties;
(1¢1) Principals of degroe oolleges;
(i) Heads of recognised insbitutions
Crass-T1-OrpINARY MEMBERS
(A) Elested as specified below : -
{z} Such number of members as is speoificd below against each Faculiy
by teachers {other than Heads of University Dopartments, Principals and
Ileads of recognised institutions) in the subject or subjeets compria d in

aach such lfaculty in the following manneras presoribed Ly Statutes;—

(@) Teachers in Arts (from amongst themselves)

2
(b) Teachers in Seienes (from amongs; themselves) 2
(e) Teachers in Commerce (fronm amongst themselves) 2
{4, Teachers in Law (from amongst themselves) 1
(¢} Teachers in Education (from amongst themselves) 1
({} Teachers in Rural Studics (from amongst themselves) 1
{9} 'Leachers in each such additional Faculty as may be yreseri-

bed by the Statutes (from amongst themselves) 1

{1} Two members, from amongst sueh teachers of the University De-
partments, who arenot ‘the Hoads of those Departments;

(its) One member from amongst such teachers of the recognised in
stitutions, who are not the Heads of these institutions;

(iv) One member by cach of the following bo lies from amonpst its mem-
hers, pamely:—

(¢) The Gujarat Jegislative Assembly,
{h) The Bhavnagar Municipality.
{r) 'The Bhavnagar District Panchayat,

{(d) The Saurashtra Chawber of Commerce, Bhavnagar.,
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(v) One member by head-masters of secondary sohools situated within
the Universiby arca fitom amongst themselves in the manner spesified in
the Statutes ;

(vi) One mewmber by secondary teachers, other than head-masters of
secondary schools, situate within the University area from amongst
themselves in the manner specified in the Statutes;

(vit) One member each by —

(a) the Bar Council of the State of Gujarat from amongst its mem-
bers,

() The Gujarap Medical Council, from amongst its members,

(¢) 'The Institute of Engincers (India), Gujarat Centre, from amongst
its members :

Provided that no person shall be elected to be & member of the Court
by the Gujarat Medical Coungil if the University hasno Faculty of Medicine
or by the Institute of KEngineers (India), Gujarat Centre, if the Univer-
sity has no Taculty of Kngineoring,

(vii) One member by the managements of colleges affiliated to the Uni-
versity in the manner specified in the Statutes ;

(4z) One member (other than teachers or secondary teachers or head-
masters) clested Facultywize by vegistered graduates from amongst
themselves in cach Facultyin the maamer specifiedin the Statutes :

Provided that the nmnber of such members shall not exceed soven and
if the number of Faculties exceeds seven, the Faculties shall be suitably
grouped in soven groups in the manner specified in the Statutes for the pur-
pose of electing seven such members ;

(#) One member to be clested in the manner specified by the Statutes
from amongst themselves by donors each donating raoney or property of
the value of not less than one lakh of rupees

{a) to, or for the purposes of, the University, or

(b) to, or for the purposes of, a college or institution affiliated to or
recognised by the University,

irrespective of whether the donation was made before or aflter such
affiliation or recognition:

Proviled that th> right ol eleeting a member on the Court shall not
“Textend beyond the period of twenty years from the dato of acceptance
- of such donation by ths collags, instibution or, as tha case may he, the
- Univeraity.

1 Ezplanation.—For the purpse of this paragraph, the value of property
means the market valus of che property at the date of acceptance and
the decision as to market wvalue shall rest with the Executive Council
and shall ha final,

(B) () Four persons nominated by tho Chancellor, from amongst
distinguished edueationists, scholars, social workers, women and representa-
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tives of the minorities, backward communities and such other class of per-
S0N8;

(1) four members to be appointed Dby the Viee-Chancellor in the
manuer prescribed by Statutes as shown helow © —

(@) two  post-graduate  students who are wholly engaged in $he
studies in the University, from the members of Waculties of the Univer-
sity,

(b} two under graduate =students who are wholly engaged in the
studies in a college, from the first five students in order of their merit
in an exsmination held immediately before thoir appointment.

(2) No cmployee, other than a teacher, of the University, an affilia-
ted college or a recognised or approved institution shall be eligible for
the elecsicn to the Court,

(8) The term of office of the elected members and the members nomi-
nated by the Chancellor shall be five years.

(4) The term of office of the students referred to in clause (i) of
paragraph (B} of sub-scction (i) shall be the academic year in which they
ate appointed. '

16. (I) The Court shall, on a date to be fixed by the Chaucellor meet
once ayearat a meetingto be called the annual meeting of the Court.

(2) The Vice-Chancellor may, whenever he thinks fit, and shall, upon a
requisition in writing signed by not less than one third of the total number
of members of the Court, convene s special neeting of the Court.

17. Subject to such conditions ay may be preseribed by or nader the pro-
visions of this Act, the Court shall exercise the following powers and perform
the following duties, namely:—

(¥} to consider and to deside matters of genoral policy relating to the
progress and development of the University;

(i) to suggest sbeps to be takon by the authorities of the University
in pursuance of the polioy decided upon by the Court;

(#2) to suggest the establishment of new areas of teachingand research;

() to institute, confer or grant on the rceommendations of the Executive
Council and the Aocademic Council degre:s, diplomas and certificates ;

(v) to confer, on the recommendations of the Excentive Comeil and
the Academic Cowuncil, honorary degrees or ciler seedomic distinelicns

{¥) to make, amend or repeal Statutes ;

(vig) to consider, record, cancel or refer back, but not to awerd, Or-
dinances ;
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(vii3) to consider and pass resolutions on the apnual reports, annual
accounts and financial estimatesy

(#) to consider the annual audited accounts and to make suggestions
thereon, if any;

{z) to raise on the recommendation of the Executive Council public
loans on the security of the assets of the University, with the previous
upproval of the State Government;

(22) to elect office-hearers and authorilies as provided in this Act and the
Statutes;

(x48) to elect members to the various authorities of the University as
prescribed by the Statutes;

{witt) to make provision relating to the use of Gujarati or Hindi (in
Devnagari seript)orbothasmedia ofinstruction andexamination ;

(ziv) to institute on the recommendations of the Executive Council and
the Academie Council, any Departments and Faculties in the University;

(@v) to sanction the transfer of any immovable property on the re-
sommendation of the Bxecutive Council;

(x4} to cxercise such other powers and perform such other duties as
may he conferred or imposed upon it by or under this Aet,

18. (I) The Execulive Councii shall be the exccutive authority of the
University and shall consist of the following, namely —

(3) The Vice-Chancellor, BEx-Officie Chairman;

() The Director of Education, and if he is unable to attend, the officer,
designated under clause {¢) of paragraph (B) of Clasg I of sub-section (1) of
section 15;

(#6) One deanofaFaculty nominated by the Vice-Chancellor from amongst
the DeansofFacultics, in the mannerspecified bythe Statutes;

() One Head of the University Department elected by the Cowtt from
amongst its members who are the Heads of University Departments;

() Three persons elected by the Court from amengst its members who are not
teachers;

(v§) One Principalof a degree cullege clected by the Court from amongst its
members ;

{vif) Onec teacherof the University Department, other than a Head of the
University Department elected by the Court fromamongst its members ;

(viss) Two teachers of the degree colleges, other than Principals, elected by
the Couwrt from amoengst its members ;

The Exeeu:
tive eounail.
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(¢2) One member of the Academic C: uncil who is a teacher elected by
the Academie Council from amongst the i mbers of the Court ;

(#} Onec person, not being a teachier nominated Dy the Chancellor from
amongst members of the Court;

(xd) One representative of the donars and of manageinents of the affilia-
ted colleges, elected by the Court from amoergat its members <

Provided that a nominated member or rn cleetrd member shall crase to
hold office as such member if he ceases to be a member of the Court or, ag
the case may be, of the Academie Council, or fo be a Dern, & University
teacher, a Principal or, as the case may be, a feacher,

(2) The term of office of the elected and nominated members shall be
three years.

19. {I) Subject to such conditions as may he preseribed by or under the
provisions of this Act, the Exceutive Council shell « xeveise the following
powers and perform the following duties, namely:—

(2) to hold, control and administer the property ond funds of the
University;

(¢2) to enfer into, vary, carry cut or cancel contriets on hehalf of the
University in the exereise or performane: of the pewors znd duties sssigned
to it by or under this Act or the Statutes;

(¢48) to determine the form and provide for the custedy end regulate
the use of the common geal of the University;

(%) to administer fands placed at the disposal of the University for
specific purposes;

(¥) to frame the annual financial estimates of the University and to
place them before the Court for suggestions;

(v8) (¢) to adopt annual financial estimates after considorin g the sugges-
tions, if any, of the Court;

(d} to reduce the amount of any hudget graht;

(e) to sanction the transfer of any amount within » budget grant from
one minor head to anclher, or from a subordinate head under one minor
head %o a subordinate head under another minor head; and

(d) 1o sanction the transfer of any amcunt within a nunor head from
one subordinate head to another, or from one primary unit to another;

(vi) to make provision for buildings, premises, furniture, apparatus and
other means nceded for carrying on the work of the University;

(vite) to accept, on behalf of the University. boquests, donations and
transfers of any movable or immovable property to the University;
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(#%) to transfer any movable or immovable property on behalf of the
University;

{z) to recommend to the Court, the raising of public loans on the
security of the assets of the University with the previous approval of the
State Government;

(@) to manage and regulate the funds, finances, accounts and invesi-
ments of the University;

(xt4) to institute and manage—
(a) Printing and Publication Departinent;
(b) University Extension Boards;
{c} Information Bureaux;
(d) Employment Bureaux; and

(¢) Such other institutions or organisations as may be necessiry for
the functioning of the University;

{s¥2) to make provision for the following activities and activitics allied
thereto —

(a) for Continuing Kducation and Adult Fiduestion;

(b} for extramural {eaching and extension comrses and research and
other recognised educational activities;

(¢) physical education, Nationsl Cadet Cerps, Natione 1 Sovice Schewe,
National Sports Organisation, military training and such other recognised
activities;

(z7v) to manage and maintain colleges, departments, institutes of resear-
oh or specialized studies, laboratories, libraries, museums and hostels of
the University;

{zv) to establish within the University area or outside that area such
field atations and specialized laboratories and such other units for reserach
and nstruotion as are nccossary for the furtheranee of object of the Uni-
versity;

{(xwi) to recognise hostels, to inspect such hostels and to withdraw reco-
gmition therefrom;

(zv#) to provide housing accomodation for University teachers and
other employees, to the extent the finances of the University pormit;

(zvifs) to register secondary scheols situate outside the State of Guj-
rat as may be provided by Statutes;

(ziz) to recommend to the State Governmont to affiliate colloges;
1V-Extra-39
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(z2) to arrange for and to direst the inspeotion of affiliated colleges, re-
cognised or approved institutions and hostels, to issue instructions for main-
raining their efficiency and for ensuring proper conditions of employment,
including salary scales snd allowances for members of their teaching,
other academic snd non-teaching staff, and in case of disregard of such
instructions, to recommend modification of the conditions of their affiliation
or recognition or to take such other steps as it may deem proper;

(wzt) to recommend to the State Government—

(@) the withdrawal, either in whole or in part, or to modify, the
rights conferred on a collego by affiliation;

(») the withdrawal or reduction of a grant to a college which
makes default in carrying out the conditions of affiliation;

(zzii) to withdraw recognition or approval of institutions  or to modify
the right conferred on an institution by recognition or approval;

(zziil) (@) to control and co-ordinate the activities of, and to give
finaneial aid to, affiliated colleges and recognized or approved institutions,
and

(b) to regulate the fees to be paid by the students in affiliated
colleges, recognised and approved institutions;

(mziv) to call for teports, reburns and other information from colleges,
recognised or approved iastitutions, or hestels;

{zw) to superviso and control the residence, conduct and discipline of
the students of the affiliated colloges, University colleges, University De-
partments and recogaised and approved institutions and ¢ make arrange-
ments for promoting their health and general welfare, and to take disciplinary
action against the students;

{exvi) to recommend (o the Court, the institution and conferment or
rrant of degrees, diplomas and cortificates, in the manner prescribed by
the Statutes;

(wrrid) to recommend to the Court, the conferment of honorary degrees,
and other academic distinctions in the manner prescribed by Statubes;

(zzvu) to institute and award fellowships, travelling {cik wships,
scholarships, studentships, medals, prizes #nd other awards;

(wanx) to appoint acadentic, administrative and other steff of the Univer-
sity, fix their emoluments, if any, and define their duties and the con-
ditions of their service, and to take disciplinary action against them;

(ze®) to rccognize o member of the staff of an affiliated college or re-
cognised or approved institution as a professor, reader, lecturer or teacher
of the University, and to withdraw such recognition;
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(mez) to appoint examiners, to fix their remuneration and (o arrauge
for th: conduct and publication of the results of University cxaminations
and other testsp

(zxz3) to fix, demand and reccive such fees and other charges as may
be prescribed by Ordinances;

(wxxrez) to make, amend and cancel Ordinances;

(z@ww) to make provision for iustruction, teaching and tralning in such
branches of learning and courses of study as it may think fit for research
and for the advancement and dissemination of knowledge;

(zzav) to make such provision as will enable affiliated colleges and re-
cognised or approved institutions to undertake specialisation of studies;

(zzzv?) to organize and make provision for common laboratories, libra-
ries, muscums and other equipment for teaching and research;

" (mewv) to institute professorships, readerships, lecturerships and other
posts of teachers required by the University;

(rszvan) to lay down and regulate salary scales, allowances and condi-
tions of scrvice of officers, members of teaching, other academic and non-
teaching staff of the University;

(xzzwr) to lay down and regulate the salary scales, allowances and con-
ditions of service of the members of the teaching, other academic and non-
teaching staff of affiliated colleges and recognised or approved institutions;

{(zl) to recommend to the Court, the institution of new Departments
and Faculties in the University;

{z) to cnter into any agreement for the ineorporation in the University
of any other institution and for taking over its rights, properties and hahi-
lities and for any other purpose not repugnant to this Act;

{«lit) to exercise such other powers and perform such other dufies as
may be conferred or imposed on it by or under this Aet, Statufes, Ordinances
and Repulations;

{zliti) to exercise all powers of the University not otherwise provided for
in this Act or the Statutes and all other powers which are requisite to
give effect to the provisions of this Act or the Statutes,

(2) The Exzccutive Council shall not transfer any immovable property m
exercise of its powers under cliuse {(1x) of sub-scetion (1) e xcept withthe previous
sanction of the Court; and no transfer of immovable propesty which is not
made with such previous sanction shall be binding on the University.

(3) The powers and duties under clauses {xix) to (xxii), (xxvi) to (xxvii),
(xxx), (xxxiii) to (xxxvil) and (1) of sub-section (1) shall not he cxercised
by. the Executive Council except upon the recommentations made by the
Academic Council,
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(4) The Executive Couwncil, mey by Owdinances appoint  Committeos
to enrey ouf its administrafive work and define their constifution, funchions
and tenure,

(8) 'The Bxceutive Couneil, shell make a report of every case of aece-
ptance of property under elauwse (vue) of sub-section {1)to the Court.

20. () The Acadentic Council shall e the academic bedy of the Univer-
sity and shall consist of the following persons, nsmely:—

(i) The Viee-Chancellor, Ez-Officio Chairmen;
(i1} 'The Deans of the Faculties;

(i) Two persons nominatcd by the Exceutive Council, from amongst
its members;

(iv) Oue member, other than the Deap, clected by each Faculty from
amongst its members;

(v) Heads of the Post-Graduate Departments ¢f the University;

(vi) One representative of the Heads of recogmsed msistutions 1o be
elected from amongst themselves, in the manner specificd by Statutes:

Provided that a member speeified in any of the clauses (i) to (vi} shall
cease to hold office as such member, if he ceeses to be a Dean of 2 Faculty,
a member of the Executivie Council, a member of the Faculty, Head of the
Post Graduate Department of  the University, or, as the casemay, be,
a Head of the recognised institution.

(2) As soon as the Academic Couneil is ecustituted under sub-scction (1),
it may eco-opt as  its  additional members, two eminent persons whe are
experts in any of the subjeets teught in the University, whether those per-
sons are or are not connected with the University as its members, teachers or
ot herwise,

(3} The term of oflice of the members of the Academic Council other
than Bx-Qfficio members shall be theee years,

21, (1) The Academic Council shall have the control and genersl regu-
lation of, and be respon<ible for the maintenace of the standaxds of teach-
ing and examinations with the University,

{2) Without paejudice tu the gencrality of the feregoing provisions and
subject to such conditions as may be preseribed by or under the provisions
of this Aet, the Acadentic Council shall exereise the tollowmg POWETS and per-
form 1l Tollowing dufies, namely :—

(i) 1o approve Regulations made by the Faculty eonccrned laying down
courses of study;
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(ii) to approve Regulaticns made by the Faculty concerned laying dowa,
specinl courses of study;

(iil) to arrange for co-ordination of studies and teaching in affiliated
colleges and recognised and approved institutions;

(iv) to promote rscarch withiv the University;
(v) to approve proposals for allocating subjeets to the Faculties;

(vi) to make proposals for the estabhshment of Departments, Institu-
tes of Research and specialised studies, Tibraries, Laboratories and
Museums;

(vii) to recommend the institution of professorships, readerships,
lecturerships and any other posts of teachers required by the University
and for prescribing the duties of such posts;

(vii) to recommend proposels for the jnstitution of fellowships, trave-
lling fellowships, scholaiships, studentships, and medals and other awaids
and to niake Regulations for their award;

(ix) to make Regulaticns regarding the examinations of the Univer-
sity and the conditions on which students shall be admitted to them;

(x} to make and approve Regulations preseribing the equivalence of
eXaminations;

(xi}) to approve Regulations preseribing the manner of granting ex-
emption from approved courses ol study in the University or in  affiliat-
ed colleges for qus lifying for dvgrecs, diplomas and certificates;

{xii) to recommend to the Exceutive Council the institutien and ccn-
ferment of degrees, diplemas, ard certificates in the manner preseribed
by Stututes;

(xiti) to recommend to the Exceutive Council the conferment of hono-
rary degrees snd other academic distinctions in the manner prescribed
by Statntes;

(xiv) to recommend to the Kxecutive Council the institution of De-
partments and Faculties;

{(xv) to recommend to the Exceutive Council the affiliation of colleges
and recognition or apuroval of institutions;

(xvi}) $o refer any acadenyic matter to the relevant University authority
or bedy for cousideration;

{xvil) geperally to advise the University on all academic matters; and
(xviii) to exercise such other powers and perform such other duties as

may be conferred or imposed on it by or, under this Act, statutes and
ordinances,
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22, (1) The University shall include the Frcullics of Arts, Educstion,
Seience, Law, Commerce and Rural Studies and such cther Freulties as
may be preseribed by the Statutes. Each Frculty shall ecmprise such
subjects as may be prescribed by the Statutes.

(2) Each Faculty shall consist of—

(1)  All Chairmen of the Boards of Studies for the subjects comprised
in the Faculty;

(i)  Such of the members of the Court as are assigned to the Faculty
by the Ex:cutive Council :

Provided that no member of the Court shall be assigned to more than
one faculty:

(i) the Univeraity professors of subjeets comprised in the Faculty
and not covered by clauses (i) and (11);

(iv)  One member to be clected by such of the members of the Boards
of Studies for the subjeets comprised in the Frculty as are students, from
amongst themselves;

(v)  One member who is a teacher to bc elceled by each Beard of
Studies from s mongst its members other than the Chairman,

(3) A teacher in a subject included in moro Faculties than one shall,
within one month from the dute on which he becomes a member of the
Court, select by intimation in writing to the Registrar, any onc of such

. Faculties to which he wishes to be assigned, If he fails to make such

selection, the Executive Council shall assign to him any one of such Facul-
ties. A selection or assignment so made shall be irrovocable for the entire
term of his inembership.

{4) All Faculties shall be located at the head quarters of the University :

Provided that in respect of any of the Faculties the State Govern
ment after consulting the University may, by notification in the Official
Gazette divect that the Faculty specified in the notifisation shall be looated
at such place outside the head quarters of the Univemsity as may be speci-
fied in the notification and there wupon the Faculty shall be located accord-

ingly.

{6) The term of office of a member of a Faculty other than the member
elested under clause (iv) of sub-section (2) shall be three years and that
of the members elested under the said clause (iv) shall bo for the academio
year in which he is elected.

23. (1) Fach Faculty shall have the general control and power of regu-
Iation of, and be responsible for, the maintenance of standards of teaching
and examinations of the University for the subject comprised in if.
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(2) Without prejudice to the generality of the foregoing provision and
subject to such conditions as may be prescribed by or under the provisions
of this Act, each Faculty shall exercise the following powers and perform
the following duties, namely —

(i)  to make Regulations in consultation with the Boards of Studies
concerned , laying down courses of study in the Faculty;

(i) to make Regulations regarding special courses of study in the
Taculty;

(iiiy to make Regulations for the standards of passing the relevant
examinations in the Faculty and for awarding classes at such examinations;

(iv) to make propocals for promoting rescarch in the subjects assigned
to the Taculty;

(v)  to make proposals for allacating subjects to the Faculty;

(vi) to make proposals for the establishment of departments, institutes
of research and specialized studies, lbraries, laboratorics and musewms
concexned with the Faculty;

(vi) to make proposals for the institution of professorships, reader-
ships, lecturerships, and other posts of teachers in the Faculty and for
prescribing the duties of persons occupying such posts;

(viii) to make proposals for the institution of fellowships, travelling
fellowships, scholarships, studentships, medals, prizes and other awards,
and to make Regulations for their grant;

{(z) to make Regulations presoribing the minimum teaching worlk
for every subject and the minimum laboratory work and amy other pre-
seribed work to be done by students for any subject in the Fauclty;

(z) to make Regulations presoribing the manner of granting exemption
from appoved courses of study in the University or in effilizted colleges for
qualifying for degrees, diplomas and certificstes in the Faculty;

(#f) to excreise such other powers and perform such other duties as
may be conferred or imposed on it by the Ace, Statutes, Ordi ances and
Regulations; and

(25) generally to advise the University in all academic maiter: pertain-
ing to the courses of study in the Faculty.

24. (1) There shall be a Dean of cach Faculty who shall br elected by
the Faculty from amongst such of its members as are members of the Court,
principals or teachers.

~ (2) The Dean shall hold office for a term of three years snd shall be eligible
for being re-elected to that office for one further term of three years only.
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(3) The Dean shail be the principal executive suthcrity of the Faculty,
ardshallexercise the following powers and perform the following duties, nanzely:-

{8} heshallbe the Chairman of the Facully and shall preside at its meetings;
(i)} he may attend the meeting of any Board of Studies in the Faculty;

(¢%) he shall supervise and co-ordinate the work of the differcnt Beards
of Studies under the Faculty;

(v} he shall plan and organise seminars, refresher cours s, and workshops
pertaining to the subjects under the Faculty;

(®) le shall inspect and guide University Departments, affilistod colloges,
recognised institutions and approved institutions in vecpeet of subjects ander
the Faculty; 2nd in cases where he considers it nwecssery to do so, slso
make a report of such inspection to the Viee-Chanceller;

(#¢) he shall recommend to the Excoutive Ceuncid for approvel, proposals
for the programmes of visiting teachers and for the exchenge of teacheis;

(vit) ke shall be responsible for the due ohscrvence of the Statutes, Ordi-
nances and Regulations relating to the Faculty,

25. (1) There shall be & Board of Studies for cvery subject or group of
subjects as may be preseribed by the Statutes.

(2)  EachBoard of Study shall consist of the fellowing members, namely:—

{8) Head of the University Departments, in the subjeet or each
of the subjects with which the Board i3 concerncd (herdinafterin this seetion
referred to as “the subject’) pertaining to the Boord;

(#) Professors of the Univermty Departments in the subject;

{(#48) One Reader and one Lecturer of the University Department in the
subject to be nominated by the Vice—Chancellor in the manncr specified
by the Statutes;

(¢v) Head of the Department in the subjcet in the degree colleges, and
recognized institutions;

(v} One teacher in the subject from rach of the degree colleges, tezching
the subject, to be nominated by the Vice-Charcellcr in the manner  specified
by the Statutes;

(¢vf) A post-graduate student i the finnl year of the Master’s Degiee
Course, who has obtained the highest numbor of misks in the subject at
the previous examination held by the University;

(%) Not more than three experts in the subject 1. be co-opted by the
Board from amongst those University teachers who do ot belong to
the class of teachers represented underany of the clanscs (i) to (v) and who have
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teaching experience of atleast f: ive years in the subject, or from amongst
persons who are qualified in the subjest or who possess practical experience
of the subject.

!

(3) Each Board shall consist of atleast four members:

Provided that where the number of members is less than fourthe Viee-Cha-
neellor shall nominate such numher of members as may be necessary to
make up the deficieney suhject however, to the condition that the total
number of co-opted and nominated members shal  not cxceed three.

(4) The Head of the University Department shall be the Chairman of the
Board:

Provided that—

(4} where there are an the Board more than one University Department
represented by its Head, the ead of such University Department as may be
determined by the Vice-Chancelloy shall be the Chairman »f the Board;

(d) where there is no such Head of the University Department on the Borad
the Chsirman shall be elccted by such of its members as are qualified o
teach post-graduate courses.

(5) The term of office of the members of the Board of Studies other
than the student specificd in clause (vi) of sub-section (2) shall be three
years and that of the student member specified in the said clause (vi) shall
be a period cxpiringon the expiry of the acadumic year in which he is appoin-
ted.

28. (1) The powersand dutics of the Beards of Studics shall be as follows:-  The powers
and dudies
(2) torceommend courses of studics in the subjeet or subjects with which 032;]’1.33 of
the Board is eoncerned (Jurtineficr in this =tetign refereed to as “the  Sindies,

subject”);

(¢¢) to rccammend and preseribe, where necessary, books for study in the
subicet;

(f&) to recopunend programmes for extension services and rescarch in
the subject;

(#v} to recommmend organization of seminars, refresher courses and work-
shops to the Dean of the Foeculty concerned;

(¢} torecommend progratmes for cxperiments and rescarch in the courses
of study prescribed in the subject;

(v8) to reeommend schemes for preparation and translation of books in
the subject and suggest biblingraphies of beoks for study;

(vt8) to propose Regulations pertaining to the courses of study and exa-
minations In the subject;
IV-Extra—d0
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(vif) to review periodically the terminology current in the subject;

{iz) to preparc panels of exeminers for the subject at the diffcrent exami-
nations including the panels of applicants who fulfil the quelifications laid
down by the Academic Council for appeointment as examiners and to
suggest from among the panels, persons particularly suited for any branch
ov any paper of a subject;

(%) to bring to the notice of the relavant Univrsity autherity impertent
matters connected with examinations in the subject and also to address
the Faculty concerned on any matters connceted with the improvement of
courses in the subject}

(z#) to exercise such other powers and perform such other duties as
may be prescribed by the Statutes.

(2) Any two or more Boards may, and at tho roquest of the Executive
Council or the Academis Council or the Dean of the Faculty shall hold a
joint meeting and make a joinb report upon any matter which lies within the
purview of both, In such cases the joint meeting shall elech its own Chairman
and the quorum for such a joint meeting shall include the full quorum of
each Board represented, no member present being counted more than once for
the purpose of determining the quorum.

97. ' (1) There shall be & Board of Post-Graduate Teaching and Research
to deal with all! matters relating to Post-Graduate instruction and research
in the various subjects taught in the University,

{2) The constitution, powers and duties of the Board shall be such as
may be preseribed by the Statutes.

98. (1) The University may establish & Board of Extra-mural Studies, a
Board for Hostels and Community Life,a Board for Students’ Welfare, an
Academic Planning Board, and such other Boards as may be prescribed by
the Statutes,

(2). The constitution, powers and duties of each of the Boards established
under sub-section {1) shall be such as may be prescribed by the Statutes.

29, The constitution, powers and duties of such other bodies as may be
declared by the Statutes to be authorities of the University shall Le as preseribed
by the Statutes.

CHAPTER V.
SrarurEs, ORDINANCES AND REGULATIONS.

30. Subjeot to such conditions as may be prescribed by or under the pro-
visions of this Act, the Statutes may provide for all or any of the follo
wing matters, namely:-

(§) conferment of honorary degrees;
(#) holding of convocations to confer degrees;
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(#%6) powers and duties of the officers of the University;

(sv) constitution, powers and duties of the authorities of the University
gave as provided in this Act;

(v) institution and maintenance by jthe University of depart.ments',
institutes of research or specialised studies and hostels;

(v} acceptance and management of bequests, donations and endowments;

(vif) registration of graduates and maintenance of a register of regis-
stered graduates;

(vitd) procedure at meetings of the authorities of the University and for
the transaction of their business;

(1z) qualifications of professors, readers, leoturers and teachers in affili-
ated colleges and recognized institutions;

() the maximum number of students to be admitted in a college;

{zi) all matters which by this Aet are to be or may be presoribed by
the Statutes.

31, (1) The Statutes may be made by the Court or may be amended,
repealed or added to by the Courb in the manner hereinafter provided,

(2) The Court may take into consideration the draft of a Statute cither
of its own motion or on a proposal by the Executive Council,

(3) The Executive Council may propose to the Court draft of any Sta-
tute to be passed by the Court.

{4) Sueh draft shall be considered by the Court at its mext succceding
meeting. The Court may approve such draft and pass the Statute or may reject
it or reburn it to the Executive Council for reconsideration either in whole
or in part together with any amendments whish the Court may suggest. After
any draft so returned has been further considered by the Executive Council
together with any amendments suggested by tho Court it shall be again pre-
sented to the Court with the report of the Exeeutive Couneil thereon and the
Court may then deal with the draft in any manner it thinks fit,

(6) Where a Statute affects the powers or duties of any officer, authority or
Board of the University—

(t) the Exccutive Council shall, before proposing the draft of such Statute,
ascertain and consider the views of the officer, authority or Board concerned;
and

{#2) the Court, befors passing any such Statute takeninto consideration of
its own motion, shall ascertain and consider the views of the officer, autho-
rity or Board concerned and the opinion of the Executive Council,
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(6) Every Statute passed by the Court shall be submitted to the Chance-
llor who may give or withhold his assent thereto or refer it back to the
Court for reconsideration.

{7) No Statute passed by the Court shall have validity until assented to
by the Chsncellor.

32. Subject to such conditions as may he presenbed by or under the pre-
visiong of this Act, the Exceutive Councilinay meke Oidinances to provide
for all or any of the following mattcrs, namely:—

(£} conditions under which students shall be admitted to courses of
studies for degrees, diplomas and other reademic distinetions;

(#3) conditions governing the appointment and the dutics of cxamincls;
(é3) conduet of examinations;
(#v) recognition of teachers of the Univcrsity;

(v) conditions of residence, conduet and discipline of the students of
the University;

(18) recognition of hostels;

{v#1) inspection of affiliated colleges, rccognised institutions, approved
institutions and hostels;

(vits) rules to be observed and enforced by colleges and 1cccgmsed insti-
tutions and approved institutions in respect of trensfer of students;

{§z) mode of execution of contracts or agreements for, or on behelf of,
the University;

(z) all matters which by this Aet or the Statutes are to be or may be
provided for by the Ordinances; and

(24) generally all maiters for which provision is, in the opinion of the
Exceutive Council, neeessary for the exercise of the powcers conferred or
the performanceof the duties imposed upon the Ixceutive Couneil by this
Act or the Statutes.

33, (I) Ordinances shall be made by the Exceutive Ceunel :

Provided that no Ordinance concerning the malters yeferred to in clauses
{3) to (i) of section 32 or any other matfer conneeted with the maintenanee
of the standards of teaching and examinations within the University shall be
made unless a draft of vhe same has been propescd by the Acadom’c Council.

(2) The Exccutive Couneil shalinot hove prwortcamad cry dreft pro-
posed by the Academic Couneil under sub-scetin (ZJ b meyrie- ¢t or retemn
it to the Acadenie Couneil for reeemsider: tioe, o her i whele <@ u pe st tege-
ther with any amendiments which the Executive Courcil may suggest.
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(3) All Ordinances made by the Exccutive Council shall except as provided by
this Aet, have eifect from such date as it may direct but every Ordinance
3o made shail be laid before the Court nnd shall be considered by the Cowrt
at its next succeeding mecting.

(4} The Court shall have power by o resofution to cancel or to refer back
but not to amend any such Ordinanec. The resolution eancelling any such Ordi-
nance shall be pasied by 2 majority ofnot I'ss than two-thirds of the members
present at such meeting, the majority comprising not less than one half of the
members of the Court.

(5) The Vice-Chaneellor shall, on applieation of not less than one-third of
the members of th> Court suspend the operation of any such Ordinance until
the Coart has considered it as pravided in sub-scction (3).

34. (1) The Aczdemic Council, and subjeet to the approval of he Acadoic
Counecil, each faculty, may imake Regulstions consistent with this  Aect,
the Statutesand the Ordinances providing for all matters which by this Act,
the Statutes or the Oidinances ere to be provided for by Regulations and
for all other matters solely concerning itself.

(%) Anyuauthorityof she Univemsity specified in elauses (B8) to (7) of scetion
14 may, subject to the approval of the Executive Couneil mzke Rules, consi-
stent with this Act, the Sretutes, Ovdinances and Regulations, providing for
all matters solely concerning such authorily.

(3) Al Regulations mede by the Academic Councilor any Faculty and all
Rul s made by any suthority or Board shall heve offect Trom such date as the
authority making the Regulrtions or Rules, may direct:

Provided that a Regulation or a Rule which invelves expenditure from the
University Fund shall not be ffective until it is approved by the Exceutive
Couneil.

CHAPTER VI.
ArriLiatioN, RECoGNITION AND APPROVAL.

35. (I) A college applying for affiliation to the University shall send a
letter of application to the Regigtrar and shall sutisfy the Fxecutive Council
and the Aeademic Council—

{¢) that the college will supply a need in the locality having regard to
the type of educstion intended to be provided Dy the College, the existing
provisions for the same type of cducation made by othor colleges in the
neighbourhod, and th: suitabiliby of the Incality where the eollege is to be
established;

(b) that the college i3 to be under the management of & regularly consti-
tuted governing body;

Regulations
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(¢) that the strength and qualifications of the teaching staff and, the
conditions governing their tenure of office are such as to make due pro-
vision for the courses of instruction, teaching or training to be undertaken
by the college;

(d) that the buildings in which the college is to be located are suitable,
and provision will be made in conformity with the Ordinances, for the resi-
denge in the college or in lodgings approved by the College, of students not
residing with their parents or guardians and for the supervision and welfare
of students;

{¢) that due provision has been made or will be made for a library;

(f) that where affiliation is sought in any branch of experimental science,
arrangements have been or will be made in conformity with the Statutes,
Ordinances and Regulations for imparting instruction in that branch of
science in a properly equipped laboratory or nuseum;

(g) that due provision will, asfar as circumstances may permit, be made
for the residence of the Principal and some members of the teaching sbaff
in or near the college or the plase provided for the residence of the students;

{(#) that the financial resources of the college are such as fo make due
provision for its continued maintenance and efficient working; and

(i) that the college rules fixing the fees, if any, to be paid by the stu-
dents have not been so framed as to involve such competition with any
oxisting college in the same neighbourhood as would be injurious to the
interests of education;

() thatforrecruitment of the Principal and members of the teaching staff
of the college there is a sclection committee of the college which shall include—

{7} in the caso of recruitnent of the Principal, arepresentative of the
University nominated by the Vice-Chancellor, and

(2) in the case of recrwitment of a moember of the teaching staff of
the college, & representative of the University nominated by the Vice-
Chancellor and the Head of the Department, if any, concerned with the
subject to be taught by such member;

(k) that the eollege shall comply with tho Statutes, Ordinances and Regu-
lations providing for conditions of servige ingluding salary scales and allo-
wances, of the teaching and other academic and non-academic staff of an
affiliated college;

() such other conditions as may be specified in the Statutes in accor-
dance with the provisions of this Act:

Provided that nothing in clause (4) shall apply to a Government college,
a college maintained by Government or & college cstablished and adminis-
tered by minority whether based on religion or language.
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(2) The application shall contain an assurance that after the college is
affiliated, any transference of management and all changes in the teaching
staff and all other changes which resultin any of the aforesaid requirements
not being fulfilled or continued to be fulfilled shall be forthwith reported
to the Bxecutive Council,

(3) On receipt of a letter of application under sub-section (Z) the Executive
Counoil shall—

(@) direct a local inguiry to be made by a competent person or persons
authorised by the Executive Councilin this behalf in respest of the matters
roferred to in sub-seotion (1) and such other matters as may be deemed
necessary and relevanb;

4

(¥) make such further inquiry as may appear to it to be necessary;

(¢) give due consideration to the request, if any, made by the applicant
for reconsideration of any of the conditions conveyed to him ;

(d) record its opinion after consulting the Academic Council on the
question whether the application should be granted or refused either in
whole or in part, stating the result of any inquiry under clauses {4) and
{6) of sub-section (I):

Provided that where the views of the Academic Council with regard to
the affiliation of & college are not acceptable to the Executive Couneil, the
Executive Council shall refer the matter again to the Academic Council,
with or without its eomments, and the Academic Council shall communi-
cate again to the Executive Council its views with regard to the affiliation
of the College.

(4) The Registrar shall submit the application and 2ll proceedings, if
any, of the Academic Council and the Exeeutive Council relating thereto
to the State Government which shall after such inguiry as may appear to
it to be necessary, grant or refuse the applicationorany patt thereof.

{5) Where tho application or any part thercof is granted, the order of
the State Government shall specify the eourses of instruction in respect of
which the college is affiliated and where the application or any part thereof
is refused, the grounds of such refusal shall be recorded.

(6) As soon as possible after the State Government makes its order,
the Registrar shall submit to the Kxecutive Council and the Academic
Counoil & full report regarding the application, the action taken thereon under
sub-sections (3) to (5) andofall proceedings connected therewith.

(/) An application under sub-section (I} may be withdrawn at any time
hefore an order is made under sub-section (£).

(8) Tvery college, not being & college established and administered by
a minority whether based on religion or language, which immediately be-
fors the commencement of this Act was affiliated to the Saurashtra Uni-
versity and is on such commencement affiliated to the University, shall “as
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and when ocoasion first arises after such commencoment for recrnitment of
the Principal and the teachers of the college, constitute or reconstitute its
selection committee in conformity with the requirement mentioned in clause (5}
of sub-section (Z) as if the said college had been affiliated subject
to the condition mentioned in the said elause (j).

36, Where s colloge desives to add to the courses of instruction in res-
spect of which it is affiliated, the procedure prescribed by section 35 shall, so
far as may be, be followed. _

37. (1) The Executive Council shall have the power after consultation
with the Academic Council, to recognise as a recognised institution any in-
gtitution of research or specialised studies other than a college.

{2) An institution which desires to have such recognition shall send a
letter of application to the Registrar and shall give full information in the
letter of application in tespect of the following matters, namely :—

(@} constitution and personnel of the managing body ;

(5) subjects and courses in regard to which recognition is sought;

(¢) accommodation, equipment, library facilities and the number of
students for whom provision has been or is proposed to bemade ;

(d) the strength of the staff, their qualifications and salaries and the re-
gearch work done by them ;

(¢) fees levied or proposed to be levied and the financial provision made
for capital expenditure on buildings and equipment and for the continued
maintenanee and efficient working of the institution.

(3) Before taking the application into consideration the Exceutive Connoil
may call for any further information which it may deem necessary.

{4) If the Txecutive Council decides to take the application info considera-
tion, it may dircet a losal inquiry to be made by a competent person or
persons authorised by it in this behalf. After considering the report made
as a result of such local inguiry and making such further inquiry as may
appear to it to be necessary, the Exeoutive Council shall, after obtaining the
opinion of the Academic Council, grant or refuse the application or any
part thereof. Where the application or any part thereof is granted, the
Executive Council shall speeify the subjects and courses of instructions in
respect of which the institution is recognised and make a report to that
offect to the Academiec Council at its next succeeding meeting. Where the
application or any part thereof is refused, the grounds of such refussl shall
bo_stated.
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38. () The Exzcoutive Council shall have the power after consultation Approval of
with the Academic Council, to approve an institution as an spproved in- Institetion.
stitution for specialised studies, laboratory work, internship, researsh or other
academic work approved by the Academic Council under the guidance of a
single qualified teacher.

(2) An institution which desires to have such approval shall send aletter
of application to the Registrar and shall give full information in the letter of \
application in respect of the following matters, namely :—

(s) thename, qualifications, experionce and research work of the teacher
under whom approved work is to be done ;

(b) the nature of work or the subjects for which work is proposed to be
done ; :

(c) accommodation, equipment, library facilities and the number of stude-
nts for whom provision has been made or is proposed to be made ;!

(d) foeslovied or proposed to be levied and the financial provision made
for capital expenditure on buildings and equipment and for the continued
maintenance and efficient working of the institution.

(3) Before taking the application into consideration the Exesufive Counil
may call for any further information which ib may deem necessary.

(4) If the Executive Clonneil decides to take the application into conside-
ration, it may direct a local inquiry to be made by s competent person
or persons authorised by it in this behalf, After considering the report made
as a result of such local inquiry and making such further inquiry as may
appear to it to be necessary, the Lxecutive Council shall after obtaining the
opinion of the Academic Council, grant or refuse the applieation or any part
thereof. Where the application or any part thereof is granted, the Hxzecu-
tive Council shall specify the subjects and courses of instrucbion in respect of
which the institution is approved and make a report to that effect to the
Academic Counail at its next sueceeding meeting. Where the application or
any pactthereofis refused, the groundsofsuch refusal shall be stated.

39. (1) Every affiliated ocollege, Tecognised instibution and approved Inspeotion
instibution shall furnish such reports, returns and other information as the of d oolieges
TWxeoutive Couneil after consulting the Academic Couneil, may require to end report.
enable it to judge the efficiency of the eollege or institution.

(2) The Exeoutive Council shall cause every such college or institubion
to he inspected from time to time by one or more competent persons suthorised

by the Executive Council.

(3) The Executive Council may call upon any college or institution so
inspected to take, within a specified povicd, such action as may appear fo itto
be necessary in respect of any of the matters roferred to in sub-section (1) of sec-
section 35, sub-section (2) of section 37, or, as the case be, sub-section (2} of
seotion 33.

IV-Extra-41
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40; (I) The rights conferred ou a college by affiliation may be with-
drawn in whole or in part or modified if the college has failed t6 carcy out
any of the provisions of sub-section () of section 35 or the college has failed
to observe any of the conditions of its affiliation orthe colloge 1s conducted
In a manner which is prejudicial to theinterests of edncation.

{(2) A motion for the withdrawal or the modification of such rights shall be
initiated only in the Executive Council. The member of the Lxecutive
Council who intends to move such a motion shall give notice of it and shall
state in writing the grounds on which it is made.

(3) Befors taking the said motion into consideration the Executive Council
shall send a copy of the notice and written statement mentioned insub-Section
(2) to the principal of the college concerned together with an intimation that
any representation in writing submitted within a period specified in such
intimation on behalf of the college will be considered by the Executive Couneil:

Provided that the period so specified may, if necessary, be extended by the
Executive Counsil.

{4) On receipt of the representation or on the expiry of tho period reforred
t0 in sub-section (3), the Executive Counecil, aftor considering the notice of
motion, statement and representation, and after such inspection by any
competent person or persons authorised by the Kxeoutive Council in this
behalf, and such further inquiry as may appear to it to he necessary
and after consulting the Academic Council, shall record its opinion in the
matter:

Provided that where the views of the Academie Council withregard to the
withdrawal or modification of the rights conferred by affiliation are not accep-
table to the Executive Council, the Executive Counail shall. before passing
such resclution, refer the matter again to the Academic Council, with or with-
out its comments and the Academic Council shall communicate again to the
Executive Council its views in the matter.

{6) The Registrar shall submit the proposal and all proceedings, if any,
of the Academic Counocil and the Excoutive Council relating thercto, to the
Btate Government which, after such further inquiry, if any, as may appear
toit to be necessary, shall make such order as it deems fit, and communicate
the same to the Executive Council,

{6) Where by an order made under sub-section {5) the rights conferred
on any college by affiliation are withdrawn in whole or in part or modified
the grounds for such withdrawal or modification shall be stated in the order,

() The FExecutive Council may, on recommendation of the Academio
Counoil, recommend to the State Government withholding or reduetion of s
grant to an affiliated college which, on a report by an inspection committes
or otherwise, is found making persistent default in carrying out the conditions
of affiliation.

41. (I) The rights conferred on an institution by recognition may be
withdrawn or suspsnded for any period if the institution has failed to observe
any of the condifions of its resognition or the institution is conducted in a
manner which is prejudicialto theinterest ofeducation.
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(2) A motion for such withdrawal or suspension shall be initiated only
inthe Executive Council. The member of the Executive Council who intends
to move such a motion shall give notice of it and shall state in writing the
groundson which it i3 mado.

(3) Beforo taking the said motioninto consideration, the Kxecutive Council
ghall send a copy of the notice and written statoment mentioned in sub-section
(2} to the head of the institution concerned, togother with an intimation that
any representation in writing submitted within a period specified in the inti-
mation on behalf of the institution will be considered by the Executive Couneil:

Provided that the period so specified may, if necessary, be extended by
the Exectutive Council,

(4) On receipt of the representation or on the expiry of the period re-
ferred fo in sub-sccetion (3), the Executive Council after considering the notice
of motion, statement and representation and after such inspection by any
competent person or persons authorised by the Executive Council in this behalf,
and after such further inquiry as may appear to it to be necossary and after
consulting the Asademic Council, shall decide whether tho recognition, should
or should not be withdrawn or suspended, and pass a resolution accordingly.

42. (1) The rights conferred on an institution by approval may be
withdrawn or suspended for any period by the Kxecutive Council if the
institution has failed to observe any condition of its approval or the work
assigned to it is conducted in a manner which is prejudicial to the interest
of education, or the teacher recognised by the University leaves the institution.

(2) Before making an order under sub-section (I} in respect of any
approved institution, the Excoutive Counecil shall, by notiee in writing, call
upon the institution to show cause within one month from the date of the
receipt of the notiee, why sueh an order should not be made. The period so
given for showing the cause way, if necessary, be extended by the Executive

Council.

(3) On receipt of the explanation, if any, made by the instifution in
reply to the notice, and where no such reply is received, on the expiry of the
period referred to in sub-section (2), the Exccutive Council shall, after con-
sulting the Academic Council and after such inquiry, if any, as may appear
to it to be necessary, decide whether the approval should or should not be
withdrawn or as the case may be, suspended and make an order accordingly.

CHAPTER VIL
PosteRADUATE TEACHING,

43. (I) Within the University arca all postgraduate instruebion, teaching
and training shall be condusted by the University Departments and University
Centres.

{2) For the purpose of organising and coordinating the postgraduate
instruction, teaching and ¢raining and research in the University area, there
shall be constituted a Board to be known as the Board of Post-graduate
Teaching and Rescarch. The constitution, powers and duties of the Board shall
be such as may be prescribed by the Statutes,
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(3) All postgraduate depariments
headquarters of the University.

CHAPTER VIIL

shall ordinarily be located at the

ENROIMEXT AND DEGREES.

44. No student shall be enrolled as a student of the University unless
he has passed—

{i) the Secondary Sehool Certificate Exemination in the cleventh standard
or the Higher Sccondary School Certificate Examination conducted by
the Gujarat Secondary Lducation Board in such subjects and with such
standards of aitainiments as may be preseribed by the Statutes, or

(i) the Entrance Iixamination, if any, which may be instituted by
¢ the University with the consent of the State Government and held in
such subjects andin such manner as may be preseribed by the Statutes, or

(iii) any other cxamination prescribed as equivalent to the examina-
tions referred to.in clauses (i} and (i),
and also possess such further qualifications, if any, as may be prescribed
by the Statutes,

Ezplananon,—In this scetion “Higher Sccondary Sehool Certificate
Ezamination’ means the examination of the students in the twelfth
standard.

45. Every student of the University shall rcside in a hostel or under
such conditions as may be prescribed by the Ordinances,

46. The Court may, on the reeommnendotion of the Exceutive Council
and the Academic Couneil, institute and confer such degrees, diplomas and
other academic distinetions as may be prescribed by the Statutes.

47. Tf, on a recovumendation of the Acedemic Couneil in this behalf; not
Jess than two-thirds of the members of the Executive Couneil recommend
thab an honorary degree or other ecademic distinetion be conferred on any

_person on the ground that Le js in their opinion, by reason of eminent

position and attainments a fit and proper persou to receive such degree
or other academic distinetion and where their recommendation is supported
by a majority of not less than two-thirds of the members of the Court
present ab a meeting of the Courf, such mojority comprising not less than
one half of the members of the Court, and the yecommendation is confirmed
by the Chaneellor, the Court may confer on such person the henerary degree
or other academic distinetion so reconumended without reguiring him to
undergo any examination.

48. (1) The Chancellor may, on the recommendation of the Exceutive
Council and of the Cowrt supported by = majerity of not less than' bwo-

_thirds of the members of cach  Dbody prescnt at its meeting. such majority

comprising not less than one half of the members of each body remove
the namo of any person from the register of graduates or withdraw from
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sny person a diploma or degree conferred wupon him by the University,
if he has boen convicted by a cowrt of law of any offence which in the
opinion of the Exocoutive Council and the Court is a serious offence
involving moral turpitude or if he has been guilty of scandalous conduct.

2) 'No action _undér this section shall be taken unless the person con-
cerned is given an opportunity to be heard in his defence in the manner
prescribed by the Statutes.

CHAPTER IX.

CoMMITTEES.

49. (I) Thore shall be Comunittess for selection of differont classes of Committeos

full timo teachors of the Univemity, including tutors and demonstrators,

(?) No person shall be appointed as full time teacher of tho University
ex0opt on the recominendation of the Committeo.

iy
(3) The constitution of every such Committee, the term of office of its
mombers and tho procedure to be followed by it shall be such as may be
preseribed by the Statutes.

50. (I} There shall be constituted every yoar a Committes for each
Faculty for the purpose of drawing up the list for appointment  to
University Examinerships.

{¢) The constitution of overy such Committee, the torm of office of
its members and tho procedure to he followed by it shall be such ag may he
preseribed by the Statubes.

- 81. () Thoro shall bo constituted as tmany Joint Consultative Committeos
for the purpose of promoting welfare of membors of the non-teaching staff
of the University, affiliated colleges and recognised institutions as may be
deemed nocessary by the University.

(¢) The constitution of every such Committee, the term of office of its
members and its powers and functions shall bo such as may bo preseribed
by the Statutes.

52. (I) Any of tho authorities of the University referred to in section
14 may from time to time appoint such other Committees consisting of
such persons from amongst its members as the authority thinks fit and may
rofor or entrust, to any such Committee for inquiry and report or for
opinion, any of the matters dealt with by the authority and may ab any
time discontinue or alter the constitution of any such Committes.

(?) Notwithstanding anything contained in this Act, bub subject to the
approval of the appointing suthority, it shall be lawful for a Committes
appointed undor sub-sestion (f) to co-opt such number of persong who are
not membors of the appointing authority as its members as it thinks fit,
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(HAPTER X,
Hwanos.

53. (1) The University shall establish a fund to be called the Univeraity
d.

(2) The following shall form part of, or be paid into the University

Fund —

(s} any contribution or grant by the State Government, the Union
Government, or the University Grants Commission,

(b) the income of the University from all sources including income
from fees and charges,

(6) bequests, donations, endowments and other grants, if any,

(d) any sum borrowed from the Banks with the permission of the State
(fovernment.

(3) The University Fund shall be kept in any corresponding new bank con-
stituted under section 3 of the Banking Companies (Acquisition and Fransfer
of Undertakings) Act, 1970 or Scheduled Bank as defined in the Rescrve
Bank of India Act, 1934, or in a co-operative hank approved by the State
Government for the purpose or invesied in sccuritics authorised by the
Indien Trusts Act, 1882, at the discretion of the Executive Council.

54. (1) The aunual accounts of the University shall be preparcd under
the direction of the Executive Council and shall be submitted to the State
Government for audit,

(2) The Executive Council shall, after the accounts are audited, submit a
copy thereof alongwith a copy of the audit report to the Court and {o the
State Government,

(3) The Executive Couneil shall, having regard to the Government grants

that ate likely to be available prepare before such date as may be prescribed

by the Statutes the financial estimates for the ensuing year.

(4) The annual accounts and the financial estimates shall be considered by
the Court at its annual meeting and the Court may pass resolutions with refere-
pee thereto and communicate the same to the Executive Council which shall
take them into consideration and take such action thereon as it thinks fit
and finally adopt the aceounts and financial estimates. The Executive Council
shall inform the Court at its next meeting of the action taken by it or if no
action is taken of its reasons for taking no action.

56. The annual report of the University shall be prepared under the direction
of the Executive Council and shall be submitted to the Court on or before
guch date as may be prescribed by the Statutes and shall be considered by
the Court at the annual meeting. The Court may pass resolutions thereon
and communicate the same to the Bxecutive Council which may take such
action as it thinks fit, and the Exeoutive Council shall inform the Court
at its next mecting of the action taken by it or if no action is taken of its
reasons for taking no action.
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(HOAPTER XI.
SOPPLEMENTARY PROVISIONS.

§6. Save as otherwise provided by or under this Act, every salaried officer
and teacher of the University shall be appointed under a written contraet.
The contract shall be lodged with the Registrar of the Univeisity and a copy
thereof shall be furnished to the officer or teacher concerned,

57. Every officer and employee of the University shall be deemed to be a
public servant within the meaning of section 21 of the Indian Penal Code.

Explanation'—For the purposes of this scetion any person who is appointed
by the University fora specified period, orforaspecified work of the Univemsity,
or who receives any remuneration by way of compensatory allowance or fee for
any work done from the University Fund shall be deemed to be an officer
or employce of the University while he is performing, and in relation to all
matters relatable to the performance, of the duties and fuuctions connected
with such appointment or work.

58. Any dispute orising out of a contract between the University and
any officer or teacher of the University shall, on the request of the officer
ot teacler concerned, be referred to s Tribunal of Arbitration consisting of
one member appointed by the Execcutive Council, one member neminated
by the officer or teacher concerned and an umpire appointed by the Chancellor.
The decision of the Tribunal shall be final and no suit shall lic in any Civil
Court in respect of the matter deeided by the Tribunal. Every such
request shall be deemed to be submission o arbitraticn upcn the terms of
this seetion within the meaning of the Indian Arbitration Act, 1940 and the
provisions of that Act shall apply accordingly.

59. The University shall make such provisions for the benefit of its
officers, teachers and other servents in such matters as insurence, pensior,
provident fund or other henefits as it may deem fif, in such menner and
subjeet to such conditions as may be preseribed by the Statutes,

60. (1) Tt shall be the duty of every officer, teacher and c2her employee
of the University to ensure that the interests of the University are duly
safeguarded.

(2) If it is found that any damage or loss has been caused fo the
University by sny unlewful ect not dene in good faith, en the pat of ony
such officer, teacher or other employee, or by any wilful failure to act in
conformity with the provisions of this Act, the Statutes, Ordinances,
Regulations or Rules, or by any wilful negleet or default on lus part, such
damage or loss shall be lieble to be recovered from him in accordsuce
with the procedure preseribed by the Statutes,

61, Without prejudice to the provisions of section 60 or any other pro-
visions of this Aect, the Chenccllor, may, by order in writing, snnul, suspend
ot modify any resolution, order or proceeding of sny officcr or authority
of the Universiy which, in his opinion, is not ia conformity with this
Act, or the Statutes, Ordinances, Regulations or Rules ;
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Provided that hefore making any such order, the Chancellor shall call
on the officer or authority to show cause why such an order should not
be made, and if any eause is shown within the time fixed by the Chance-
llox; he shall consider the same and decide, and his decision shall be final,

62. Every election to any authority of the University made uhder this
Act shall be made according to the system of proportional representation by
means of a single transferable vote by bailot in such menner as may be
preseribed by the Statutes.

63. (1) The Vice-Chancellor may by writing under his hand addressed
to the Chancellor resign his office,

(2) Any member of any suthority or body of the University may
resign his office by letter addressed to the Vice-Chancellor through the
Registrar and the resignation ¢hall take cffeet on its aceeptance by the Vice-
‘Chanecllor or on the expiry of thirty days from the date of the reccipt
of the letter by the Vice-Chancellor, whichever event oceurs earlier,

(3} Any member of any authority or bedy of the University shall cease
to be a member on his being convicted by a court of law of an offence
which in the opinion of the Vice-Chancellor in the case of a member of the
Court, and in the opinion of the Court in the case of a member of any
other authority or body, involves moral turpitude.

64. When any vacancy occurs in the office of a member, other than an
ex-officio member of eny authority or other body of the University before
the expiry of the term of office of such member, the vacaney shall be filled
up, as soon as conveniently may be, by the election, nomination, appoint-
ment or co-opticn, as the ecase may be, of a member who shall hold office
s0 long only as the member in whose place he has been clected, nominated,
appointed or co-opted would have  held it, if the vacancy had not
ocenrred :

Provided that, if the vacaney be of an clected member of the Court
and ovcwrs within  six months preceding the date on which the term of
offier of such member expires, the vacancy shall not be filled,

65. Subject to the provisions of this Act and the Statutes, any officer or
authority of the University may, by order, delegate his or its powers, except
the power to make Statutes, Ordinances, Regulations and FEules, to any
other officer or authority wunder his or its control, and subject to the
condition that the ultimate responsibility for the exercise of the powers
s0 delegated shall continue to vest in the officer or authority delegating
them,

66. No act or procecding of any authority or other body of the Univer-
sity shall, at any time, bedeemedto be mvalid on the ground only that
it is not duly constituted, or that there is a defect in its constitution or
reconstitution, or that there is a vacaney in the membership thereof; and
the validity of any such act or procceding shall not be questioned in any
court or before any authority or officer merely on any such ground.
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67. If any question arises regarding the interpretation of any provision
of this Act, orof any Statute, Ordinance, Regulation or Rale, or as to
whether a person hasbeen duly elected or appointed as, or is entitled to
be a member of any authority or other body of the University the matter
may, on & petition hyany person or body directly affected or suo motu, be
referred by the Vice-Chancellor, to the Chancellor and shall be so referred
to the Chancellor if twenty members ofthe Court so require, The Chan-
cellor shall, after taking such advice as he decms necessary,” decide the
question and his decision shall be final.

68. Allacts andorders in good faithdone and passed by the University
or any of ‘its authoritics, bodies or officers shall be final and no suit shall
be instituted against or damage claimed from the University or its
authorities, bodies or Officers for anything purporting to be done in
pursuance of this Actand the Statutes,Ordinances, Regulations and Rules
framed thercunder.

CHAPTER XII
TRANSITORY PROVISIONS

69. (I) Notwithstanding anything contained in the Saurashtra Univer-
sity Act, 1965 orin the Statutes, Ordinances, Regulations, Rules and
Orders made thereunder, the Colleges, Depaitments and the Centres
specified in Schedule-IT, shall, from the date of the commencement of
this Act, ceaseto be the colleges, Departments or, as the case may be,
centres of the Saurashtra University, and shall be transferred to and vest in
the University,

(2) The control and management of the colleges, Departments and centres
referred to in sub-scction {¥) shall, with effeet on and from the date of
the conunencement of this Aet, stand transferred to the University and
all properties and assets {whether movable orimmovable) andhiabilities of
the Saurashtra University in rclation thereto shall stand transferred to
and vest in or devolve upon the University.

{8) Where before the date of the commencement of this Act, the Saura-
shtra University has made any contract in relation to the said colleges,
Deparlmentsor Centres, such contraetsshalt be deemed to have been made
by the University and any reference therein to the Saurashtra University
shall be eonstrued o3 referenee fo the University.

(4) Whereimmediately before the eommencement of this Act, the Saura-
shtra University is a party to any legal proceedings with respect to any
property and assets transferred to the University under this seotion or with
respest to any of the rights, liabilities, or obligations of the Saurashtra
University which have become the rights, liabilities and obligations of
the University, the University shall be deemed to be substituted for the
Saurashtra University asa parby to those proccedings Jand the proceedings
shall continue accordingly.

70. (1) Notwithstanding anything contained in section 69 the existing
staffserving ab the headquarters of the Saurashtra University at Bhavnagar
and that serving in the colleges Departments and Centres, trans-
ferred to the University under section 69 shall be taken over and
employed by the University on the same terms and conditions of service
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s may be applicable to thom immediately before the date of such taking
over, with effect from such date as the State Government may by
notificationin the Official Gazelte, specify and every person sotaken over
and employed shall be subject to the provisions of this Act, Stabutes,
Ordinances, Regulations and Rules made thereunder :

Provided that the termsand conditions of service applicable immediately
before the date of such taking over fo any person so taken over, shall not
be varied to his disadvantage except with the previous approval of the
State Government,

71. Notwithstanding anything contained in this Act, or the Statutes,
Ordinances and Regulations made thereunder, any student of a college
situated within the University area and affiliated to or established or
maintained by the Baurashira University who immediately before thedate
of commencement of this Actwas studying orwas cligiblefor any exami-
nation of tho Saurashtra University shall be permitted to complete his
course in preparation thercfor and the University shall provide for such
period andin such manner as may be prescribed by the Statutes for the
mstruction, teaching, training and examination of such students in accordanes
with the ocourse of studies of the Saurashira University.

72. Notwithstanding anything contained in section 10 the first Vice-
Chaneellor shall he appointed by the State Government as soon as practi-
cable after the passingof this Act for a period nob execeding three years
and on such terms and conditions as the State Government thinks fit,

73. Notwithstanding anything contained in section 12 the firsh Registrar
shall be appointed by the State Government assoon as practicable after the
passing of this Act for a period not excceding three years andon such
conditions as the State Government thinks fit.

74. (1) Tishall bothe duty ofthe first Viee-Chancellor,—

(@) to give recognibion to instibutions, if any, as far as possible consi-
stently with the provisions of section 87; and

{b) to make arrangements for consbituting the Court, the Executive
Couneil, the Academio Council and other authorities of the Univorsity,

within six months after the date of his appointment or such longer

period not exceeding one year as the BState Government may, by
notification in the Official Gazette, speoify.

(2) The first Vice-Chancellor shall, with the assistance of the Advisory
Commitbee consisting of not more than fifteen members nominated by the
State Government,—

(a) subject”to the provisions of this Aect and the approval of the
Chancellor,—
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(z) make provisional Statutes necessary for constituting the aforesaid
authorities and regulatinug the procedure at their mectings and the
transaction of their business ;

{(#t) draw up any rules that may be necessary for regulating the
method of election to the aforesaid authorities ;

(&) frame the first Statutes, Ordinances and Regulations under this
Act and submit them for confirmation to the respective authorities
when they commence to exercise their functions,

(3) The authorities constituted under sub-section () shall commence to
exercise their funclions on such dite or dates as the Stete Government may,
by notification in the Official Gazelte, dircct,

(4) The Statutes, Ordinances and Regulations framed by the first Vice-
Chancellor shall, when confirmed by the respective authorities, he published in

the Official Gazette,

T5. (I) At any time after the passing of this Act, until such time as the
authorities of the University shall comunence to exereise their functions—

{@) any officer of the University may be appointed by the Vice-Chauce-
llor with the previous sanction of the Chancellor,

() teachers of the University may be appointed by the Cheneclior after
considering the rceemmendations of an Advisory Comuiltee consisting of
the Vice-Chancellor, the Dircctor of Education and suchotherperson or per-
sons, if any, as the Chancellor thinks fit 1o assceiate with themn,

(2) Any appointment made under sub-section () shall be for such period
not cxeeeding three years and on such conditions as the appointing authority
thinks fit:

Provided thot no such appointment shall he made until financial provision
hes been meade therfor.

76. The Viee-Chenecllor appeinted under scetion 72 shall heve powers
until the Executive Council commienees to exercise its functions;—

(¢) with the previous approval of the Chancdlor to muke additicral Sta-
tutes to provide for any matter not provided for by the first Stetutes,

(6) to constitute provisional authoritics and bedies and on their  co-
mmendations to make rules providing for the conduct of the work of the
Universiby,

(¢) subjecttothocontrol of the State Government to make such financia)
arcangements as may be necessary to enable this Act or eny part thercof
to he Dreught into foree,

{(d) with the sanction of the Chanecllor, to make for o period not excee-
during throo years, such appointinents as may be necegsary to enable this
Act or any parb thercof to be brought into force,
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{(e) to appoint any committee as he may think tit, to discharge such of
his functions as he may direct, and

{f) generally to exercise all or any of the powers conferred on the Exe-
cutive Council by or under the provisions of this Act.

Prohibition 77. Notwithstanding anything contained in the Saurashtra University Acs, 9uk
of aimul. e . ) o 39 of
tanooua 1965, if any person who is a member of any of the authorities of the Saura-  Jggs,

membership  shira University immediately before the date of the commencement of this Act

flfu “"';Dr’i‘ is chosen as a member of any of the authorities of the University established

Saurashire under this Act, then, such person’s scat in the concerned authority of the
and Saurashtra University shall become vacent, unless e has previously resigned
Bhavnagar such seat :

Univeraities.

Provided that if such person is so ehosen by nomination such person shall
be entitled to exercise option, within a pericd of fifteen days of his buing
so chosen, whether he desires to retain  his seat in the coneerncd authority
of the Suurashtra University or to aceept the seat in the authority of the
University to which he is nominated.

Powsr to 78. If any difficulty arises in giving effcet to the provisions of this Act,
romova the State Government may, by order not inconsistent with the. provisions

diffioalty. of this Act, remove the difficulty:
Provided that no such order shall be made after the expiry of a period of
two years from the date of the commencement of this Act.
Amendment 79. The Saurashtra University Aet, 1965 shall  stand amended iy the  @uj.
gf} G"gf‘- manner and to the extent speeified in Schedule-TIT. ?gﬁ‘éf
1965, )

SCHEDULE T,
(See sections 2 (I7) and 6).

The aren conprising the limitsofthe Bhavnagar Municipal Borough, on the
date of the coming inte foree of this Act.

SCHEDULE-II.
{See seciton 69).
(1) Samaldss Arts College, Bhavnagar.
(2) Sir P. P. Institute of Science, Bhavnagar.
(3) M. J. College of Commerce, Bhavnagar,
(4) Department of Chemistry, Saurashtra Universitv.
(5) Department of Mathematies, Saurnshtra University.

(6} Post-graduate Centre in Education, Saurashtra University,
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(7) Post-graduate Centre in FEconomics, Saurashtra University.
(8) Post-graduate Centre in Commerce, Saurashtra Wniversity.
{9) Post-graduate Centre in Gujarati, Saurashtra University.

SCHEDULE-IIT.
(See section 79)
{Amendments to the Saurashtra Untversity Adt, 1965).

Sr. No. Extent of amendments,
1 2
i In section 3, for sub-section (4), the following sub-sceiicn shall be

substituted, namely:—
“(4) The headquarters of the University shall be located at Rajkot.”.

2, In section 8,

(1) for clause (iii), the following clause shall be substitued, namely:—~
(1) the Pro-Vice Chancellor, if any,”;
(2) clause {va)shall be deleted.

3. In section 10, in sub-seotion (6); for the words *Pro-Viee-Chancellor
and in the absence of the Pro-Vice-Chancellor” the words “Pro-Vige-
Chancellor, if any, and in the absence of the Pro-Vice-Chancellor”
shall be substituted.

4, Insection 11, in sub-seqtion (1), forthe words, figures and letter “Su-
bject to the provision, of section 12A the Vice-Chancellor” the words
“The Vice-Changellor” shall be substitued.

5.  For secbion 12, the following shall be substituted, namely:;—

“12. (1) {a) The Secnate may, by resolution, decide that appointment shall
or shall not be made to the office of the Pro-Vice-Chancellor.

(b}  If the Senate decides under clause (a) that appointment shall
be made to the office of the Pro-Vice-Chancellor, the Pro--
Vico Chancellor shall be appointed by the Chancellor on
the recommendation of the Vice-Chancellor. The Pro-Vice
Changellor shall be a whole time salaried officer and his emolu-
ments and conditions of service shall be determined by the
Statutes.

(2) The Pro-Vice-Chanosllor shall be the principal inspecting officer
of the University and his powers and duties shall be such as
may be prescribed by the Statutes. He shall also exercise
such powers and perform such duties as may be delegated to
him by the Vice-Chancellor, and shall, in the absence of the
Vice-Chancellor, preside at all meebtings and exerciss all the
powers and perform all the duties of the Vice-Chancellor.”.

Tho Pro.-Viess
Chanoellor,
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Sr. Ne. Extent «f amendments,
1 2

6, Seotion 12A and 13A shallbe deleted.
1. In section 16,—
(1) in sub-sestion (1),—
() underthe beading “Class-I Ex-Officio Members,” in paragraph (4),~
(i) for sub-olause (iv), the following snb-clause shall be substituted,
namely:—
*(iy) The Pro-Vice-Chancellor, if any,”;
(ii) sub-clause (vi) shall be deleted;

(b) under the heading ““Class-II Ordinary Members”, in paragraph
(A} in olause (iv),-

(i) for item (a), the following shall be substituted, namely:—
“(a) one member by the Municipal Corporation of the City of Rajkot **;
(ii) item {aa) shall be deleted;

(i) in item (b), for the words “other Municipalities” the word
‘-‘M{micipa.litiea” shall be substituted;

(2) to sub-section (2), the following proviso shall be added, namely:—
“Provided that the member referred to in item {as), In clause (iv) in
paragraph (4) in Class I Ordinary Members, elected by the Bhav- f;‘j
nagar Municipality who may be holding office as such member imme- 178,
diately before the deletion of the said item (aa) by the amendments
made to this Act by the Bhavnagar University Act, 1978 shall cease
to hold sueh office on and from the date on which such amendments
shall come into force.”,

8 TIn scetion 19, in sub-section (1), in clause (i) for the words “The Pror
Vice-Chancellor” the words “The Pro-Vice-Chancellor, if any”, shall be

aubstituted,

9 Tn Seotion 21, in sub-gection (1), in clause (ii).for the words “The Pro-
Vice-Chancellor” the words “The Pro-Viee-Chancellor, if any”, shall be
pubstituted.
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Sz, No. Eztent of amendments
1 2

10. Section 60A shall be deleted,

11. In the Schedule, for entry 2, the following entry shall be substituted
namely:—
“42) Bhavnagar District excluding the Bhavnagar University area.”.
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PART IV

Acts of the Guiarat Legisiature and Ordinances promulgaled and
Regulations miade by the Govemor. -

The folldwing Act of the Gujarat Legislature having been assented to by the
Governor on the 23rd February, 1987 is hereby published for general information.

I. P. VASAVADA,
Secretary to the Government of Gujarat,
Legal Department. :

| - GUJARAT ACT NO. 7 OF 1987,

( First published, after having received the assent of* the Governor in the
“Gujarat Government Gazette” on the 25th February, 1987.) '

AN Act further to amend thc Bhavnagar Umversny Act, 1978

It s, herebv enacted in the Thlrly elghth Year of the Republic of Indla as
follows : — .

l. This Act may be called the Bhavnagar University (Amendmcnt) Act, 1987 M Sitla,”

qm. 2. ln the Bhavnagar Umvcrmy Act, 1978 (heremafter referred to as “the Amendment
1978' of principal Act”) in the long title, for the words “and residential”, the words “and &"*'&“ _
affitiating” shall be substituted. . _ %Sﬂ o
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3. In the principal Act, in section 2,

(1) after clause (2), the following clauses shall be inserted, namely:-—

*(2A) *“autonomous college” means a college which exercises the powers
conferred on it under section 42A;

(2B) ‘“‘avtonomous recognised instifution” means a _recognised institution
which exercises the powers conferred on it under section 42A;

(2C) “autornomous University Department” means a University Depart-
ment which exercises the powers conferred on it under section 42A;™;

(2) after clause (13), the following clause shall be inserted, namely:—

“(13A) “student” means a person studying in a college or a University
Department '

(3) for clause (15), the followmg clause shall be substltuted namely : —
“(15) *“teachers of the University” means teachers appomted by the Univer-

sity for imparting instruction in the University Departments

(4) clause (18) shall be deleted.
4, In the principal Act, in section 4,

(1) in clause (10), for the words “University Departments, University
Centres and recognised institutions”, the words “University Dcpartments and
recognised institutions® shall be substituted.:

(2) after clause (17), the following clauses shall be inserted, namely:—

“(17A) to submit to the State Government proposals for conferment of
autoriomy on any affiliated college or a University college or a University
Department or a recognized institution entitling it to privileges in the matters
of admission of students, prescribing the courses of study, imparting instruc-

_ tion in teaching and training in the courses of study, the holding and conduct

of examinations and the powers to make necessary rules for the purpose

(17B) to recommend to the State Government withdrawal of autonomy
conferred on any affiliated college recognized institution or a University college

~ or Department;”.

5.I In the principal Act, in section 7,—
)] m sub-section (2),—
@) the words “and to the Court” shall be deleted;
(b) the words “and the _Cdurl" shall be d.eleted; _
@ m sub-section (3. the words “with the opinion .ofl-- the Court thereon
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(1) in sub-section (7), for the words “tPhe Vice-Chancellor shall be of 1976 -
appointed by the State Government”, the words “The Vice-Chancellor
shall be appointed by the Chancellorin consultation with the State Govern- -

ment” shall be substituted ;

(2) in sub-section (2) , for clause (a), the following clanse shall be
substituted, namely:— : ' '

“(3) For the purposes of sub-section (1), the Cha.ﬁcell(')r' shall appoint
a Committee which shall consist of the following members, namely:—

(i) two members (not being persons conneocted with the Universiby or
with any affiliated college, recognised institution or approved institution)
out of whom one shall be a person nominated in the manner prescribed
by the Statutes by the Executive Council and the Academic Council jointly
and the other shall be a person nominated in the manner prescribed by
the Statutes by the Vice-Chancellor of all the Universities established by
lawin the State of Gujarat; . :

(i) one member to be nominated by the Chancellor ;

(iii) one member to be nominated by the Chairman of the Univer-
gity Grants Commission”.;

(3] in sub-section (3), for the words “shall Tecommend to the State-
Government the names of the persons so selected” the words ‘shall re-
commend to the Chancellor the names of the persons so selected arranged
in an alphsbetical order” ghall be substituted ; )

~ {4) in sub-section (6), for the words “one of the Deans nominated
by the  Chancellor”, the words ‘the senior professor nominated ~ by the
Chancellor” shall be substituted.

7. Tn the principal Act, in section 11, in sub-section (64),— - Amendment

' : ' : o; aeullo;s 11
: of Guj.

(1) in clause (¢), for the words “the Stato Government for its decision”, of 1978.

the words “the Chancellor for his decision” shall be substituted ;
@) in olsuse (d),— |

(i) for the words “The State Govefnment”, the wﬁrds “The Gha;nbellor’.’
ghall be substituted ; L

~ (ii) in the proviso, for the words “tho State Government”, the words
“the Chancellor” shall be substituted ; ' '

© (3) in élause (o), for the words “the. State Government”, the words

he Chancellor” shall be substituted. SR :
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8. In the principal Act, in section 114,

. (1) in sub-section (1), for the words, “the State Governmont ?, the
words “the Chancellor” shall be.substituted ; _ :

(2) for sub-section (2), the following shall be substifuted, namely;—

“(2) (8) The term of the office of Pro-Vice-Chancelior shall be co-ter-.
minus with that of the Vice-Chancellor. .

(B) Subjoct to the provisions of clauso (), o shall bo eligible for appoin-
tment to that office for a furt._her torm ; ' :

Provided that no person appointed as a Pro-Vice-Chancellor shall
continnetohold his officzas such after he attainsthe age of 65 years.”. .

9. In the principal Act, in section 14, after clauso (6), tho following

* clausesshall be inserted, namely:—

“(64) 'The Finance Committes,
(6B) The Planning Board.”.

10. In the principal Act, in section 15, in sub-sechion {Z), under heading
“CrLass II-ORDINARY MEMBERS’,— - _

(1) in patagraph (A), clauses (ii), (viii) and (x) shall be deletod ;

(2) after paragraph (B), the following paragraph shall be inserted, namely:-

“C) () One member from ) amongst,  such -teachers of recognised .
mstitutions who are not the Heads of those Institutions to be nominated
by the Vice-Chancellor by rotation in the manner specified in the
Statutes ; . ’ .

(i} One member from the management of colleges affiliated to the
University to be nominated by the Vice-Chancellor by rotation in  the
manner specified in the Statutes ; _

(iii) One member from the following donors to be fiominated by the
Vice-Chancellor by rotation in the manner specified by the Statutes,
namely:— . .

Donors each donating mohey or property of the value of not less than
one lakh of rupees— . .

- (a) ﬁo,' or for the purposes of, the University, or

(b} to, for or the purposes of, a 'cbllege or institution affiliated to
or _recognized by the University irrespetive of whether the donation
. was made before or after such, affiliation or recognition :
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Provided that the right to be nominated on the Court shall not
extend beyond the period of twenty years from the date of eccep-
tance of such donation by the college, institution or, as the case
may be, the University. : :

Explanation - For the purposes of this paragraph the value of property
means the market value of the property at the date of acceptance and
the decision as to market value shall rest with the Executive Council
and shall be final.”. .o

11. In the principal Act, for seetion 17, the following section shall be sub-
stituted, namely:— -

“I7. Subject to the other provisons of this Act, the Court shall evercise
the following powers and perform the following duics, namely:--

(8) to review, from time to time, the broad policies and programmes
of the University and to suggest measures for the improvement and deve-
lopment of the University ; '

(b) to cobsider and pass resolutions on the annual report and  the
annual accounts of the Unversity and the audit report on such aecounts;

{¢) to advise the Chancellor in respect of any matter which may be
- referred to it for advice; and -

(d) to exercise such other powers and perform such other duties as
may be conferred or imposed on it by this Act or the Statutes.”.

12. In the principal Aect, in section 18, in sub-scetion (1),— -

(1) for clauses (iv) to (viii), the following. clauses shall be sushstituted,

. namely;:— :

“(iv) One Head of the University Deparbment nominated by the Vice-
Chancellor by rotation from amongst the members of the Court who are

the Heads of the University Departments in the manner specified by the

 Statutes ;

_ (v) Two persons to be nominated by the Chancellor. from .é,mong_st‘ the
members of the Court who are neither teachers nor students nor employee of
any University or affiliated college or recognised or approved institution;

(vi) One University Professor to be nominated by the Vice-Chancellor
by rotation from amongst the members of the Court, in the manner speci-

~ fied by the Statutes ; :

(vi) One-teacher of a University Department other than the Head of
the University Department to be nominated by the Vice-Chancellor by
rotations from amongst the members of the Court,in the manner spacified
by the Statutes ; '

Amendmentr
of seation 17
of (Guj. 28
of 1978,

Powers and’

dutica of
the Court. -

Amendment

~of zection 18

of Guj. 26
of 1978,
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(viii) Two Principals of afilistd colleges to be mominated by the Vice-
Chancellor by rotation from smongst such members of the Court who are

~ Prineipals of affilisted colleges, in the manner specified by the Statutes;

(viii-a) One teacher of the affiliated college other than a Principal nomi-
nated by the Vice-choneellor by rotation from amongst such members of
the Clourb who are teachers of affiliated colleges, in the manner specified by
the Statutes ;”; '

(2) clause (x) shall bo deleted ;

(3) in cluase (x-a), for the words “Four persons”, the words ‘“Two per-
sons” shall be substituted. ' o

13. In the principal Act, in section 20, in sub-section (1),—
,(1) after clause (i), the following shall be inserted, namely :—
“tia) The Pro-Vice-Chancellor, if any, ex-offtcio;”;
@) olause (iii) shall be deleted ; o

(3) for clauses (v) and (vi), the following clanses shall be substituted,
namely:—

“(y) nob.moré than five Head of the University Department to be
nominated by the Vice-Chancellor by rotation, in the manner apecified by
the Statutes ; . '

(vi) One Head of the recognised institution to be mnominated by the

Vice-Chancellor by rotation from amongst the Heads of recognised insti- -

futions, in the manner specified by the Statutes;”;

(4) for the proviso, the following proviso shall be substituted, nemely :

“Pifwided that a member specified in any of the clauses (i) to (vi) shall
cease to hold office as such member if he ceases to be a Dean of a Faculty,
a member of a Faculty, a Head of the University Depariment or, as the
case may be, a Head of the recognised institutions.”. - .
14, In the principal Act, in scction 22.— '
() in sub-section (2)—

(a)' clause (jii) shall be deleted;

() for clauses (iv) and (v), the following clauses shall be substituted,
~ namely:— : : o :
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“(iv) One University reader of the subjeét comprised in the Fac_ulty to
‘be nominated by Vice-Chancellor by rotation, in the manner specified by
the Statutes; . . -

(v) One member who is a teacher fo be nominated by the Vice-
Chancellor by rotation from amongst the members of the Board of Studies
other than the Chairman in the manner specified by the Statutes.”; .

(2) after sub-section (2), the following sub-section shall be inserted,

_namely ;~

“(2A) As soon as the Faculty is constituted under sub-section ), it may
co-opt as its additional members two persons who are-experts in the subject
comprised in the Faculty, whether they are or are not connected with the
University as its members, teachers or otherwise.” )

() for subsection (5), the following sub-section shall be substituted,
namely ; — ' :
“(5). The term of officé of 2 member of the faculty shall be three years.”.
15. In the principal Act, in section 24, for sub-sections (1) and (2), the Amandpen&
following sub-sections shall be substituted, namely:— bl

“(I) 'There shall be a Dean of each Faculty who shall be nominated by
Vice Chancellor by rotation from amongst the Heads of the University .
Departments related to the subject comprised in thé Faculty, in the manner
specified by the Statutes. ' :

(2) The Dean shall hold office for a term of three years.”.

16. In the prhéipal Act, in section 25, in sub-section (), in the provigo, for Amendment

. clause (b), the following clause shall be substituted, namely: — of eection 25-

of Guj. 26
of 1078,

“(6) Where there is no such Head of the University Department on the
Board, the Chairman shall be nominated by rotation by the Vice-Chancellor
from amongst the other members of the Board in the. manner specified- in the -
Statutes.”, ' ' ' |

.17. In the principal Act, for section 31, the following section shali be substi- ISnbshtu' ation
tuted, namely:— ‘ . of section 31 .
. of Guj.
26 of 1978,

-

“31. (I) The Statutes may be made by the Executive Council, or may ‘be M;hng
amended, repealed or added to by the Exmﬁve Council in the manner here- &méhdn_’léﬁ*e_.

and ¢
o}'stiubeg.
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(2) The BExecutive Council may take into consideration the .draft of a
Statute either of its own motion or on a proposal by any other University
authority. :

(3) Such draft shall be considered by the Executive Council at its next
succeedihg meeting. The Executive Council may approve such draft, and pass
the Statute or may reject it or return it to the concerned University ‘authority
for reconsideration either in whole or in part together with any amendment
which the Executive Council may suggest. After any draft so returned has been
further considered by the concerned University —authority together with any
amendment suggested by the Executive Council, it shall be again presented to
the Executive Council with the report of the concerned University authority
thereon and the Executive Council may then deal with the draft in any manner

it thinks fit.

Substitution
bf Chapter

V11 of Guj.
of 1978,

() Where a draft of a Swatute seeks to provide for academic maiter or
matters relating to discipline of teachers or students, the Executive Council
shall, before passing such Statute, consult the Academic Council. '

(5) Where a Statute affects the powers or duties of any officer, authoriiy or
Board of the University— '

() the Executive Council shall, before proposing the draft of such Statute,
ascertain and consider the views of the officer, authority or Board concerned;

and

(i) the Executive Council, before passing any such Statute ‘take into
_ consideration of its own motion, shall ascertain and consider the views of the
officer, authority or Board- concerned. :

(6) Every Statute passed by the Executive -Council shall be presented to the
Chancellor who may give or withhold his assent thereto or refer it back to the
Executive Council for reconsideration.

(7) No Statute passed by the Executive Council shall have validity until
assented to by the Chancellor.”, _

iS. In the principal Act, for chapter VII, the following Chapters shall be sub-
stituted, namely:— o . o
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“CHAPTER VI A

AUTONOMOUS COLLEGES, AUTONOMOUS INSTITUTIONS AND
AUTONOMOUS UNIVERSITY DEPARTMENTS

42A. (1) Any affiliated college or University college or a recognised insti- Conferment
tation or & University Department may, by a letter addressed to the Registrar, of “;tﬁ’:g"xy'
apply to the Executive Council to allow the college, institution or, as the case ete. in
may be, Department, to enjoy autonomy in the matters of admission of students, ﬁm
prescribing the courses of studies, imparting instructions and training, holding of
examinations and the powers to make necessary rules for the purpose (hereinafter

. referred to as “the specified matters™),

() Rither on receipt of a Iet'tiar of application under sub-section () or where
it appears to the Executive Council that the standards of education in any affilia-
ted college or University college or recoguised institution or University Depart-
ment are so developed that it would be in the interest of education to allow
the college, institution or Department to enjoy autonomy in the specified matters,
on ‘its own motion the Executive Council shall—

(@) for the purpose of satisfying itself whether the standards of education
in such college, institution or Department are so developed that it would be in.
the interest of education to allow the college, institution or Department to ™
_ enjoy autonomy in the specified matters— '

- (D _direct a local enquiry to be made by such body of persons authorised
t by the Executive Council in this behalf, out of whom at.Jeast one person shall
be a representative of the University Grants Commission; and '

r

(i) make such further inquiry as may appear to it o be necessary;

(b} "after consulting the Academic Council on the question whether (he
college, institution or Depirtment should be allowed to-enjoy autoaomy in,
the specified matters and stating the result of the inquiry under clause (a)
record its opinjon on that question. '

() The Registrar shall thereupon submit the proposals for conferring such
autonomy on such college, institution or Department and ail proceedings, if any,
of the Academic Council, and the Executive Council relgting thereto, to the State
Government, ’ : :

(4) On receipt of the proposals and proceedings under sub-section (3), the
State Government, after such inquiry as,may appear {0 it to be necessary may
sanction the proposals or reject the proposals. ‘ '

IV-Exira-7-2 ’
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(3) Where the State Government sanctions the proposals, it shall by an order
published in the Official Gazette confer on the college, institution or Depart-
ment specified in the proposals, powers to regulate the admission of studenis fo
the college, institution or, as the case may be, the Department, prescribing the
course of studies in the college, institution or Department, the imparting of instruc-
tions, teaching and training in the cousse of studies, the holding of examination
and .such other powers as may have been specified in the proposals.

" (6) A college, recognised institution or University Department exercising the
powers under-section (5} shall be called an autonomous college, autonomous
recognised institution or, as the case may be, autonomous University Department.

(7) In the case of an .autonomous college, autonomous recognised imstitution
or autonomous University Department, the University shall continue to éxercise -
general supervision over such coilege, institution or Department and to confer
degrees on the students of the college, institution: or Department passing any
examination qualifying for any degree of the University.

42B. (1) For the purpose of enabling it to exercise the powers conferred on
it under section 42A, an autonomous college, autonomous recognised institution
or autonomous University Department shall appoint a Standing Committee con-
sisting of such members, including the Chairman, as may be prescribed by the
Statutes.

-

(2) The Standing Committee shall eéxercise such of the -powers of the

- college, institution or Department under section 42A as the college, institution or

Department may delegate to it.

{3) The Standing Committee may appoint a special committee or committees
for the purpose of exercising such powers and performing such function of an
authority of the University other than the Court, the Executive Council and the
Academic Council, in relation to the college, institution or Department as the
Standing Committee may, subject to such conditions as it thinks fit to inmpose,
3SS]gll to it or them. : :

42C, (I) Bverv autonomous college, institution or Department shall furnish
such reports, returns and other information as the Executive Council may require
to enable it to judge the efficiency of the college institution or Department

(2) The Executive Council shall cause every anfonomous co]lege, institm:ioh
or Depariment to be inspected from time to time by one or more competent
persons authorised by it in this behalf. . o

42D. (I) Where in respect of an autonomous college, institution or Depart-
ment the Executive Council is of opinion that the efficiency of the college, institu-
tion or Department has so deteriorated that in the interest of education it is
necessary to withdraw the powers conferred on the college, institution or Depart-

. ment under section 42A, the Exécutive Council shall send an intimation te that

effect to the Principal of the college, or head of the institution or Department
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stating that any explanation in writing submitted within the period specified in
the intimation on behalf of the college, institution or Department will be con-
sidered by the Executive-Courcil :

Provided that the period so specified niay if necessary be extended by the
Executive Council,

(2) On receipt of the explanation or on the expiry of the period referred to
in sub-section (/), the Executive Council, after considering the explanation, if
any, and after such inspection by a competent person or persons auhorised by
the Executive Council in this behalf and such further inquiry as may appear to
it to be necessary and after consulting the Academic Council, shall pass a resolu-
tion- recommending the withdrawal of powers conferred under section 42A:

Provided that no resolution of the Executive Council 1ecommending the
withdrawal of the powers conferred under section 42A, shall be deemed to
have been passed by it unless the resolution has obtained the support of two-
thirds of tbe members present at the meeting of the Executive Council such
majority comprising not less than one-half of the members of the Executive

Council. ' : '

(3) The Registrar shall submit the proposal and all proceedings, if any, of
the Academic Council and the Executive Council relating thereto, to the State
Government which, after such further inquiry, if any, as may appear to it to be

‘necessayy, shall make such order as it deems fit and communicate it to the

Executive Council,

(4 Where in the case of an autonomous college, -autonomous recognised

. institution or autonomous University Department the rights conferred under

section 42A are withdrawn by an order made under sub-section ¢3). the college,
institution, or, as the case may be, the Department shall cease to be an auto-
nomous college, institution or Department from the date specified in the order,

CHAPTER VII

ORGANISATION WITHIN THE UNIVERSITY AREA FOR POsST-GRADUATE
. ' TBACHING o

43, (I) All post-graduate iﬂstiuctioﬁ, teaching and training ﬁvithin Iﬂle .
University area shall be conducted by the University at its Head-quarters.

(2) Until the Univemity_ establishes. a department -for post-gradilate instruc-
tion, teaching and training in respect of any ‘subject for the purpose mentioned
in sub-section ({), it shall continue to maintain the University Centres exijsti

immediately before the commencement of the Bhavnagar University (Amendmenfy ~ |
Act, 1987 for such instruction, teaching and training in that Sub?ec(t,' o



i

leges and piged or approved institutions within the University area shall be governed by

itutions,
.Fu nons the Statutes to be made in that bebalf, and such Statutes shali provide in parti-
! p P
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Explanation—For the purposes of this section, University Centre shall mean
a Centre established by the University before the commencement of the Bhav-
nagar University (Amendment) Act, 1987 -where post-graduate  studies are
imparted as determined by the Statutes, Ordinances and Regulations of the
University made in this behalf. :

434. The relations of the affiliated colleges, University colleges and recog-

" cular for the exercise by the University of the following powers in respect of
“the affiliated. degree colleges and recognised institutions, mamely:—

) to lay down minimum educational qualifications for the different classes
of teachers and tutorial staff employed by such colleges and institutions and
_ the. conditions of their service; '

(i) to approve the appointments of the teachers made by such colleges
and institutions:

(iif) to require each such college and institutions to contribute a prescribed
quota of recognised teachers in any subject for teaching on behalf of the
University; '

(iv) to co-ordinate and regulate the facilities provided and expenditure

incurred by such colleges and institutions in regard to lLibraries, laboratories
. and other equipments for teaching and research; '

"(v) to fequire such colleges and institutions, when necessary, to confine
the enrolment of students to certain subjects; . : ' '

(vi) to levy contributions from such colleges and institutions and ‘make
grants' to them: and : '
(vi) to require satisfactory arrangements for tutorial and similar other
work in such colleges and institutions and to inspect such arrangements from -
time to time : - b |
Provided that a degree college or recognised institution shall supplement

guch teaching by tutorial or other instruction, teaching or training in a manner
to be prescribed by the Regulations to be made by the Academic Council.”.

19, In the priﬁcipal. Act, for Schedule I, the following shall be substituted,
pamely:— ' .
“SCHEDULE I

- (See sections. 2 (17) and )
. The area comprising the limits of the Bhavnagar District on the dafe of the gnj,

coming into’ force of the Bhavnagar University (Amendment) Act,” 1987.”. '{sg
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Gu}.  20. In the Saurashtra University Act, 1965, in the Schedule, entry 2 shall Amendment

80 of of Guj. 39
1085. be deleted. _ _ o o ;.

2f. () (@) The Court, Executive Council, Academic Council and cach Transitory
Faculty of the Bhavnagar Usiversity functioning immediately before the com- Provision,
mencement of this Act (hereinafter referred to as “such commencement™ the
conslitution of which has been rendered inconsistant with the provisions of the
principal Act as amended by this Act shall cease to so function from such
commencement. . - B '

{(h) The person who unmedlately before such commem.ement holds office
as a Dean of a Faculty under section 24 of the principal Act, and who has
not been nominated to such office in conformity with the provisions of the
said section 24 as amended by this Act, shall cease to hold that office.

(2) (a) The Vice-Chancellor shall make arrangement for constituting the
Court, the Bxecutive Council, the Academic Council and each Faculty of the
University and for nomination of a Dean of the Faculty so constituted, as soon

- as possible. T '

(4} The Vice-Chancellor shall, with the assistance of the Advisory Com-
mittee constisting of not more than fifteen members nominated by the Siate
Government and noiwithstanding anything contained in  section 31 of the
principal Act as amended by this Act, but subject (o the other provisions of the
principal Act as amended by this Act and the approval of the Chancellor, make
Statutes necessary for constituting the authorities mcntlonod in clause (a) and .
for nomination ¢f a Dean of each Faculty,

© Thé, Statutes made by the Vice-Chancellor under clause (b) shall have
the same force and effect as the Statutes of the Executive Council assented to-
*by the Chanceilor under the principal Act as amended'by this Act.

(3) Any privileges en]oyed from the Saurashtra Unwersuy before such com-
“mencement by any educational institution situate within the University area
shall be deemed to be withdrawn with effect from such commencement, .

(4) With effect on and from such commencement all educational institutions
admitied to the privileges of the Saurashtra University situate within the
Bhavnagar University area shall be deemed to be admitied to the privileges of
the Bhavnagar University, and such institutions shall on and from such ‘com-
mencement cease 10 be associated with and to enjoy the privileges of the-
Saurashtra University and the Saurashtra University Act, 1965 shall thereupon

Guj). ceaseito apply to them. The Bhavnagar University shall, as far as may be possible

fgogt and consistent with the principal Act as amended by this Act, admit such
institutions to all such privileges as they ‘had from the Sdurashtra University
m:medlately before such commencement.
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An Aet ﬁlrt'.her to amend the BheVna.gar Umverelty Aet., 19’?8 ' '.‘_' L )
It is hereby enac‘bed m th,e Thlr!.y el.gh‘lih Yea.r ef the Repubhe of Indm

.\2

(1) Thle Aet may be ca.lled the Bhe.vneger Umversnty (Seeond Amend— - iy

s ment) Ao, 1987."
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{2) It ehall be deemed to ha.ve dome mto force on the Bth Jupe, 1987

Pmmsh&llbeadded netnely | | |
.23.1\” : _', “ _\-- . I.-‘]. I‘ ::

2 In t!hﬁ Bham&gar Umvmy Aot, 19?8 (harelnaft,er refermd tvO aﬂ “t'he : _
“>principal Act™), i sestion’ 10, in’ sub«sectmn (") to cIauae (a) tb.e followmg




o Councll ]omtly, or bj" the Vmgé._;h_

I‘

f

" = '_;._-‘; : | GU,I%’I; qovg%umw GAZ’E'ITE EX., 24.7.1931 : {Pmrw

- “Provided that i m any 0850 where for any taason whdtsoaver S person is-

not nommated—— :

{a) under sub-clause (1') by
toello:s or

";a'Exesutlva Gﬁuncﬁ and !'-hg, Qcadanﬂc. SRR

(b) undor sub-clausa (m) by the Ghauman of the Umveraxty Granta T |

[

Commlsalon L

it ahatl be lq.wful for the Cha.ngallor tp nommate 8 person to bp ;Y memmr of. T

the Commltteo m any- guch case.”;

;"

Rapealand ¢ 3 (1) The Bhavna,gar Umversity (Amendment) Ordma.nca, 1987 is

Sevings.

: hBtBbj" rapealad

-

@ Hotmthstandmg sich repenl, anything dqqe oz any a.ct:oﬁ

" 'the prinoipsl Aot as amended by the sald Ordinance shall be eemed :
: ha.‘{e bean, dOng or ta.ken ungor the pnqgclgal Act g amengqg .,¥ 1-,]13% -
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PART 1V

Acts of Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor.

The follewing Act of the Gujarat Legislature, having been assented to by the

Governor on the 15 March, 2012, is hereby publishied for genera! information.
Y] g
C..L GOTHI,
Secretary o the Government of Gujarat,

Legislarive and Parlizinentary Affairs Department.

GUJARAT ACT NO. 1 OF 2012.

{Frst published, after having received the assent of the Governor, in the
"Gujarat Government Gazeite", on the 15® March, 201 2.

AN ACT
Jurther to amend the Bhavnagar University Act, 1978,

It is hereby enacted in the Sixty-third Year of the Republic of
India as follows:-

1. This Act may be called the Bhavnagar University {Amendment)
Act, 2012,

Gul.26 011978. 2. In the Bhavnagar University Act, 1978 (hereinafter referred to as “the
principal Act”), in the long title, for the words “Bhavnagar Universiiy”,
the words “Maharaja Krishnakumarsinhji Bhavnagar University” shall
be substituted. :

IV-Ex.,-1-1 1-1

Short tide.

Amendment of
long title of
Guj. 26 of 1978.
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Amendment of
section 1 of
Guj.26 of 1978.

Amendment of
section 2 of
Guj.26 of 1978.

Amendment of
section 3 of
Guj.26 of 1978.

Insertion of
new section in
Guj.26 of 1978.

Construction
of reference to
the Bhaynagar

University

Act, 1978 and
ihe Bhavaagar

University in

existing laws,

instruments,
ete.

GUJARAT GOVERNMENT GAZETTE, Ex. 15-3-2012

3. In the principal Act, in section 1, in sub-section (1), for the
words and figures “the Bhavnagar University Act, 19787, the words and
figures “the Maharaja Krishnakumarsinhji Bhavnagar University Act,
1978 shall be substituted.

4. In the principal Act, in section 2, in clause (16), for the words “the
Bhavnagar University”, the words “Maharaja Krishnakumarsinhji
Bhavnagar University” shall be substituted.

5. In the principal Act, in section 3, in sub-section (1), for the
words “The Bhavnagar University”, the words “Maharaja
Krishnakumarsinhji Bhavnagar University” shall be substituted.

6. In the principal Act, after section 68, the following new section
shall be inserted, namely:-

“68A. (1) As from the commencement of the Bhavnagar University
(Amendment) Act, 2012 (hereinafter referred to as “the said Act”), any
reference in any existing law or instrument or document-

(i) to the expression “the Bhavnagar University Act, 1978” shall be
construed as if it were a reference to “the Mabaraja
Krishnakumarsinhji Bhavnagar University Act, 19787, and

(ii) to the expression “The Bhavnagar University” shall be construed as
if it were a reference to “Maharaja Krishnakumarsinhji Bhavnagar
University™.

(2) Any act done by, or any suit or other proceeding filed by or
against the Bhavoagar University belore the commencement of the said
Act shall be deemed to have been done or, as the case may be, filed by
or against Maharaja Krishnakumarsinhji Bhavnagar University.

Explanation.- For the purpose of this section “existing law” means any
enactraent of a Legislature or any other competent authority in relation
to matters specified in List I and List [T in the Seventh Schedule to the
Constitution of India as in force in any part of the State of Gujarat
immediately before the commencement of the said Act and includes any
statute, ordinance, rule, bye-law, regulation, order, notification, scheme,
form or other instrument having the force of law made, prescribed or
issued vnder any such enaciment.”.

Government Central Press, Gandhinagar
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Guj. 26 of 1978.

Guj.10f2012,
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